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LEGISLATIVE ASSEMBLY. 
f'we,day, 1tJ11t September, 1922. 

'1'he AlI8embly met in the AAlrembly Chamber at Eleven of the Clock. 
Mr. President WM in the Chair. 

QUESTIONS AND ANSWERS. 

DKfUTY DIRECTOR or STOCKS. 

371. -Mr. E. C. Neogy : wm Gm'emmcllt be pleased to state : 
(a) whether the l>eputy Director of Stocks organisation of the 

Supply and Trallilport Corps located at Simla ha$ been 
formed for administering the supply depots and placing 
indents on the Controller of Contracts ; 

(b) whether the said organisation now actually consi.ta of four 
oil\cel'8 and tht rCiluisite establishment ; and 

(0) whether the !laid ol'ganlsation, cannot be abolished and itfJ 
work done by the Director of SupplieR and Transport and 
the Officer in cllnrge Supply and 1'ransport Corps Records 
without t'xt.l'a COHt t . . . 

111'. Denyl Bray (on behalf of Mr. E. Burd'On) : (a) and (b). The 
llllRw('r to each of these questions is ill the affinnative. 

((') The question of the suitability of the entire supply organizatiMt 
anrl the queHtion whether by reforming it economies can be effected are 
at ~l'~nt being investigated by the Braithwaite Committee. I may 
mention, however, that the Officer in Charge, Supply and Transport 
RecordA. deal!! ollly with matters ar.·ll(~ting personnel, and it would t.h~re· 
for~ be entil'ely inappropriate for thiN offic<ial to take over any of the work 
at .present. performed by the Deputy Director of StockR. 

CoNTRACT WITH SAXBY AND FARYER. 

372. ·1Ir. K. C. Neogy: (u) Is ita fact that 8 contract for 100 cast· 
iron battery boxes, has heen recently plaq,ed by the Railway authorities 
with Mesus. Saxby and Farmer, Limitedt 

(b) If 80, what was the rate quoted by the said firm in its original 
te~del' ; and what is the rate at which the battery boxes are actually to 
l,e supplied , 

(e) Is it a faet that n lower tender made by an Indian firm-the 
Diamond Harbour EnginMritJg Works-was not aecepterl' If so, what 
was the rH te quoted by it 1 

(d) 18 it. (J. faet. that ",crap iron is Aupplied by the Rnilwnyautfiorities 
at n rc!tucl"d rate 1·0 MesHr/!. Saxby and Farmer, Limited' !flO, WRS 
tll,s contemplated jn the original contract with the said firm. t 

( 9U ) 



LJUU9LATTVI A88DBLT • (26T11 81Pl'. 19tt. 

. Oolonel W. D. Waghorn: (a), (b), (c) and (d). Without 80me indio 
catIon 88 to the Railway Administration concerned, Government regret, 
they are unable to furnish the information called for. The Railway Board 
has no knowledge of any 8uch contract.' 

Mr. X. O. Neogy: The contraet, 1 understand, waa placed on b!half 
of the ~tern Bengal RailwllY. 

Oolonel W. D. Waghom : Thank you. 

EA8'f&B.N BUGAl, RAILWAY SBTTLDlJUIT or CLAIlIs. 
373. -Mr. X. O. Neogy: (a) III it a fact that the Eastern Bengal 

Railway aihuinistration refuses to carryon correspondence with any 
Claims Sett1t'ment Agent, or anyone writing from the addresS of luch 
agent, for the purpose of settling any claim against the said Railway 
undt'r Bedion 77 of the Indian Itailway Act t . 

(b) If OJ,'. what ill tht' practice in this matter in the other RailwaYI t 

Oolonel W. D. Wag-horn: (a) (}overnment belieye this to be correct. 
(b) The matter is one within the competence of Railway Administra· 

tiuns and Government do not see any grounds for interference. 

COSTOlll D01'11S Olf PAB.OILlio 

874. • Lieutenant-Oolonel B. A. I. Gidney: (a) 18 it a fact that tlie 
CustOlns authorities clear two annas for every parcel lent to India by 
post and another anna for poatage , 

(1I) If 80, will Government be plealled to explain the ne(!euity for 
theat charges which appellr to be levied for duties which fall within the 
ordinary sphere of work of the Customll Department t 

Oolonel Sir 81dney OroobhaDk: (a) and (b). A f«-e of two annall iK 
e tr~('d by the Pofit Office on every dutiable parcel for the erfonnan~ 

of customs formalities such as collection of duty from the addre88ee and 
paymf'!nt of the same to the Customs Department. 
This fee of two annas iA authorised by the Parcel POlit Convention of 

the Univer!llli Postal Union, which, it. may be mentioned, allows a charge 
to be made on t.hiM account up to r.o (~ellti e  per parcel. 

No information is tracl'ahle RII to the additional ~h rge of ont> anna 
Tt'!prred to hy the ono r~hle Mf'mht'r. 

TTNATARRED QUESTIONS AND ANRWERR. 
GAROF.lfR A.T EAST.RN HKNGAT. RAlI.WH STATfONR. 

22!l. Mr. K. O. Neogy: (a) Is it a fact that,two gardens are main-
tained by thf. East.ern . ~al Railway at Kanehraparaand at Saidpur 
respectively, tor providing 8 free supply of vegetables to its EUr9peaD 
and Anglo-Indian employees t 

(1)) If so, what are the-reasons for denying the benefit of this arrange. 
ment to the Indian e lo e~ of the Railway , ' 

The BODcrnTable III. O. A. Innes: The information ill ht'ing ohtained 
from the Railway Administration on ~rned and will be fu1'1'lished to "the 
nonoul'able Member when received. • . '. 

) 



tJNS'l'ABJtlIJD QUUTIONS .UfO !K8ftB.s. 

C:A.'l'UIWa SUPBlLUl'rlINDIlf'l', EAsTlRN B.NGAL RAILWAY. 

~ . Mr. K. C. Neogy: (4) What are the functions of the a~ring 

Superintendent of the Eastern Bengal Railway' 
(1)) Has he got any medical qualifications for the examination of 

articles of food supplied to the passengers 7 
(c) What does it cost the Railway annually to maintain this post t . . 
The Honourable Mr. O. A. Innes: (a) '!'he Catering t:!uperintendent'. 

dutitl8, at preeent, are to supervise the contractor's working of the Refresh-
ment cars, Refreshment rooms and catering arrangements generally with 
a view to ensuring that good. and suitable food ~ provided. 

(b) He holds 110 medical qualifications but has had practical 0:-
perience as a hotel manager, etc. 

(c) Approximately Its. 16,000. 

SANITARY CONDITIONS ON EMITIIRN BZNGAL RAlLW,n', 

227. Mr. E: O. Noogy: (aj Ii; it a £aot that a large number of ndi~ 
employees in tbe district of Lalmanirhat of the Eastern Bengal Railway 
generally suffer from bad types of malaria, black water fever, etc. ! 

(b) If so, what steps have the Railway authorities taken to improTe 
the nnitary condition of the district' 

(c) Is there any system of frequent transfers from this district, in 
vogue, for the benefit of thO'8 Railway employees who are often on the 
.ick list' 

The Honourable Mr. O. A.. Innes: The information asked for is being 
obtained from the Agent, Eastern Bengal Railway, and will ~ sent to the 
Honourable Member. on receipt. 

228. Mr. W. K. Busanally: (a) Is it a fact that £5,000,000 from 
German Reparation money have been, sanctioned for distribution among 
the dependants of the British Merchant Seamen killed during the late 
War 7 
. (b) If 80, what amount thereof ha's been allotted for the benefit ot 
the dependants of Indian Seamen killed during the -War T If not, why f 

The Honourable Mr. C. A.. Innes: 1'he Honourable Member :i8 
referred to the answer given on the 15th September 1922 to a similar 
question (No. 313) asked by Mr. K. Ahmed. 

CASUALTIES AMONOST INDIAN SZ.A1oIEN. 

i~ . Mr. W. M. BUlaanany: (a) Did any Indian Seamen serve 011 
British t.roopships during the War T If so, how many Y 
(b) How many of theliitl (if any) died during the War while on 

service' 
(c) How many of these have left dependants , 

. (d) Has any inquiry been madc how many dependants have been 
left b,. seamen killed during the War' 
. (e) Have Government in any way provided for these dependantl , 
If Dot, do Government propose to provide for them' If 10, how , 



·.t 
1Ir ..... to.: (/1)--(41). Indian l!8&JD.eJl Hr\1eG •• 81lch troop-

.tliplJ; ~r i of ~~ir Ull:lD.bers, etc., have been Jwpt by Local Govern-
menta, but detailed figu,re' ~~ ne e~ta  a refere.nce to them, .~~ ~h~ 
G()vernment of India r~ret that they arc unable to wldertake the task of 
• inquiry and compilation as it would involve an e ~lldit re of ti'Ae ~ d 

labour hi~~ would Dot be eom,meDBurate with the re ~lt. 
(e) The dependants were paid on the Hcalt'li sanctioned by the Board 

cU T__ fer merchant seamen. In this couneetioa, the Honourable 
14 ... '6.ttellijon i& invited to the reply of the Honourable Mr. Innes to 
¥f. AhtBed'. (juestiol1 NQ. 313 of the l.')th ~ er. 

RRCB.UlftIU,T OF 1N1llAlf SXAlIElf. 

280. Mr. W ... Buaaually: (i) (a) Is it ~ f~ t that Indian ~~ .~  
are recruited through Bli.l'kcrs and h~.t ~a~  t 

(b) Has Government l'ercived any representations that the 1)'8tem 
of re r it en~ tht o' ~ Uurlte.rs aad Ghat ~ ' be abolished forth. 
with , 
{.v) iff..." .... Oovwmnent takeB any te~ in thllt direetion' If 

BOt, do ( . ~ ent pPOpOIle t(1 take any steps , 
(ii) {u) 18 it a fapt tbat the Bengal Government have recently 

.~ l aID additiOllal Burker for the purpose' 
(b) If SO, is it a fact that the ' bldian Seamen', Union' have 'Pro-

_tedaga.inst Buch aetion t 
(4)1)0 the Government&f India propose to take any action in the 

matter 1 If 80, what' . 
~iii  (,,) What .rc the el l~ llle t a.id to ~ f  r ~~ ~ by 

~ o~ T 
(b) Do they receive anything from ea ~ . ~ f. ite~ t 
(it·) If it he a fact that the' Indian Seamen's Union' have protested 

agDinst l'e~nlit ent through r~e lf  what "' U1eir grounds for lIuch 
objt>Ction T 

The IloDourable Mr. O. A. Innea : AB regards parts (i) and (iii) of 
the Honourable Member's question, a copy of the Comm.erce DepartlQent', 
~ltttion No. 2663, dated 25th M"y 1922 is being Hent to him. TbisRclw-
Illtion gives \lim full infonnatio~ as to the points raised in his questiQJl. 

4'i (cgardH part (ii) it is a faet that the Government of Bengalilfi_ 
in April la,st l~ ell  to two new brokers, and this was done in or ~r to 
break an e;Kistmg monopoly. The new licensees were infonned that 1he 
wao1eayaem of recruiting was under the consideration of the Govennnent 
of India and that the licenses were liable to withdrawal at any time if 
iUfportant modifications were madc in the present arrangements for the 
..;ccruitment of seamen. '  . 

(iv) The objection" of ~he linion Rre. based on on ideratio~  ~ffi ~ 
ha"e been fully brought out In the n.'SoltitioD referred to above. 

T11 E INDIAN ST.A TErt; ( ~ 'l' i  AGAINST DlSAilJ;":I<YElON), 
BILL. 

Mr. Preaiclent :  1 think the House will de.iro to know if the ,lIoitou .. 
abltl·.., a.e KtIIIllwr is in a position to make a statemeBt re,ardiD, the 
pCl\iti,n'$iw1UDb -the Pl'WOCIJ l'rotootiou Uill now ltands. '., . 



The BOIlO1lrable Sir William Vinoent (Home KflIlber) : Sir, I regret 
te. Hay that in spit.e of our ut.most eft'orts it has been found impossible to 
urriyc at 8l1y Ratisfactory KOlution of this difficult question. I desire how-
ever to make it plain tbat tbis failure is not due to allY lack of endeavour 
tilt ,l.he I)art of t ~ ( o erll ~nt or ou the ll~ of those l o ial. e e~. 
wllh whom I have beml in contact att hn~ t.o find ROme solution of It. 
lt ~ due to circumstances .beyond our control. I may say that both the 
Members of the Government and those non-officials whom I met showed 
every desire tp D1l4 a way out of the e~ arr ing impasse in which we 
ar·\.' flitllated, but we found it impofl8ible to arrive at any satisfactory solu-
tion. 
Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan 

Urbau) : If 1 rnft)· jU(I!t field OM WOI'<1, Sir, on behalf of those who 
. han belln in contact with the Honourable Sir William Vincent, as he 
ea~ it nlld those that they rep:·\>stmt, WI:! entirely dissociate ourselves 
fr(\m lilly desire to place His Excellency the Viceroy in an embarrassing 
,)ollition with regard to what was done in the Assembly in regard to the 
refllMsI by the AMPmbly to givp. IplIve. F,"Cl'y ('ft'ort hall been made by 
non· official (~ er  after the Home Member's statement yesterday to 
rill~ about a IItate of things that would nllow a re-examination of the 
(jucI'tion on furiher materials auel (,11 :1 )lropcr basis. That unfortunately 
haK failed. 

VEMAND8 li'OR ll l n~ .  GRANTS-cofICld. 

•. President: The Assembly wilJ now resume discussion on the 
Jp()tion moved by the Honourable the Finance f~ er relating to Supple-
mentary Q,ralltH. The first motion-on the paper is not in order as under 
tttml 28 ( ~ri lt re  the Government is not asking for any ' le ~t. 
ary grant.. . .  , 

'fhe Harnc Ilpplit'll to the second motion : 
Item No. 30 : 
1 C That tlae IIIlvinga alnount of Re. 21,000 under tho heau C IndUiltriC8 ' be inereaee4 

by Ra. 1,000." '  " , 

~. P.  P. Ginwala (Burma: Non-European) : Sir, I do not wish to 
!'p0ve : 

,I C That tho ,rant UDder the head C Industries' be redul',ed by Be. 100." 

•. 8. O. 8ba.hant (Sind Jagirdal"8 and Zamilldars : Landholders) : 
Sir, I d<' not wish to move: 
.  " That the IRvinI' amouut of n.. 68,000 under the head I ~tationer  and 
PriaUq , be increased by 11.. 1,000." 

RETRENCHMENT COMMITTEll4. 

~r. P. P. ~l l ala  Sir, I be!g to move: 
II Tia4t t.b.e Krunt of Ba. 48,000 I Espenditure OD the RotJeacbment Committee ' 

~ reduced by .n.. 100." . 

:My object in moving this J'eduction is to bring to the notice Qf Govern-
ment one or two points in onl e tion~ith the appointment of the Re-
trenchment Committee. There is a  . feeling abroad, that, though of 

~ That th~ iaviliga 1W10Ullt of RR. 42,OOd-uu. der th, " h.,cad I A, . ~ · e~.lt re'  .~ ' 
mcreuecl ~ .... 1,000:'. I  . T 'fV 



[26TH SP.ft. IOU. 

lMr. P. P. Ginwala.] 
course in the personnel of the Committee thertl ar~ distinguished ~rt  
there i'! no Mf'lllber of either How;e Oll that Committee (Mr. K. C. Neogy : 
.. Sir Alexander Murl'ay ")--with tlw exception of Sir Alexander Murray. 
But there is 110 Member of the f llhl~' as far as I remember; BDd con-
deril ~ that the Il}lpointmcllt of this Committee originated in this 
~ l l  we ft>el that it would ha\"o b.-en proper if at least one Member 
of tl-Jis House had been nominated upon it. After all, Sir, this A88embly, 
wbi('h is more or less the cURtodiflll of thl1 lJUr&e of India, hIB got a right 
to ~a  something with regard to the proposal, that may be made by this 
Committcl', .md so fill' that right uoes 1I0t lIppear to have been recognized. 

Secondly, there if; a feeling that the procedure whioh it i. lUlDOunoed 
that this Committ('e will follow is not satisfactory. Apparently they are 
going to rely merely on written statements received from the public and 
tht!rc will be no oral statements taken. Now whatever the value of the 
written statcment may be, it is a fact which I do not think anyone will 
ui."I,l1te that there i~ in oral evidence a certain guarantee of truth, a cer-
tain fIClllctioll, which is 110t pos.sessed by documentary evidence, especially 
H it is admitted in camera. There may be occasions on whiCh oral evi-
dence may be taken in camera or documentary evidence read tn camera. 
But if the proceedings of this Committee are to command public confidenee, 
IiOme e ide ~ e must be taken in public. A man who goes and gives evi-
{lence i ,! a .~era may make any llUlC:CUl'ate statement he likes. I do 
not say there are many men who will do 80 ; but it is not imp088ible ; 
whercll8 if a statemcnt is made in public, & witness thinks twice before he 
makeN it, because liomebouy else who reads that statement may come for-
warrl nnd contradict him. No doubt if the procedure I suggest is followed, 
it ,vill mean that more time will be taken-; but if the findings of this Com-
mittee are to be made acceptable to the public they must be baaed on BUcIi 
e"iden.;)e 88 the public have had an opportunity of examining and contra-
dictiug, if nece8H8ry (llear, hear.) 

'I'here is one other point and that is this.-I don't know, Sir, who is 
going to prepare these statements and who is going to give evidence before 
thill Committee. No doubt, it will be Heads of Departments and Secre-
tariel! to Government and various other high officials who are expected to 
know what they are taiking abont. But my own belief is that in matters 
specially of office procedure and working of offices the Superintendent 
or the-Registrar of an oftiee may throw much greater light if he is allowed 
to have his say, than either the Finance Member or any Secretary to 
Govenlment whose evidence on these matters must more or le88 be hearsay; 
whereas a Superintendent or a Registrar knows from personal knowledge 
where retrenchment is possible. That. is the only exception I would make 
in the way of taking evidence in camera. 

Theile men should be given an opportuuity of giving evidence in 
camera and pointing out to the Committee where retrenchment is 
possible. 
Sir Deva Praaad Sarvadbtkary (Calcutta: Non-Muhamm,dan 

Urbm) : And an assured pension. 

Mr. P.  P. Ginwala : I do _t suppose that they would l'Wlany ~ 
~  gi.ing ~~~n~  ~ they ~ ~ e~ '.ed ~ gi~ ,t if ~~ ~ 



expected to be etTeoted in the internal working of departments. ~hen  

whh reg~ 'd to military expenditure also the highest officials in the 
Army would come forward no doubt and give evidence, but then there 
may be others of lesser dcgree who may be able to throw considerable 
light upon military matters, but who will, I submit, be excluded if this 
procedure that is foreshadowed is persisted in by the Inchcape Commit-
tee. There is one other matter and that is this ; that some of us personally 
are not in favour of having a SCMion of the Assembly in N(Jvember but 
we feel on public grounds that the Asserobly ought to have met in 
November and that it is a pity that the Inchcape Committee will sit iti 
Delhi while it is no:t in Session. There are many Members of this 
Assembly no doubt who, if the Assembly were in Session, would have 
OOllll able to assist t.he Committee by cr.ming forward to give evidence 
snd placing their views before that CO.mmittee and in many other ways. 
That, I understand, is now out of the question. We have heard nothing 
t.o the contrary to suggest that there will be a Delhi Session and I take 
it that while the Inchcape Committee is sitting in Delhi, the Assembly 
will n<>.t meet. I would like the Honourable the Finance Member to 
give us Bomc a.B8urance that some of the points that I have stated will 
be examined and that some consideration will be given to them before 
the Inchcape Committee begin its deliberations in Delhi. 
Dr. Nand Lal ( e~t Punjab: Non-Muhammadan): Sir, I whole-

heartedly endorse the views of my learned friend, Mr. Ginwala. I 
differ from him however in this circumstance, viz., when he says that 
Bome of us are not in favour of a November Session at Delhi. :My view 
is that moftt of us are in favour of a November Session at Delhi. It 
is 0111' keen dCRire t.hat thiR Assembly may have its Session at Delhi, 
er.pecially when the Retrenchment Committee is sitting there, so that 
(~ may not. only aMist that COInmlttee, but we may help that Committee. 
"'hen I Ray we Rhnll help, T mean to say we, as their equals and co-
workers, shall tell them what ot.herwi!;e they, possibly, may not be aMa 
to know. Sir, it is necessary that lit least two elected Members of this 
IIonoul'sble Assembly shou1<1 be on that Committee, and it is slRo 
ne ~ r  that tIle evidence RhouJd not bo taken in camera, as it has 
alrt'a<1y heen diMcussed by my Il'Ilrnt'd friend. The repol·t of t.he Retrench-
ment Committee will not be appreciated so mnch if t.he evidence were 
taken in the manner in which it is proposed to be taken .• The real 
evidence means that the witness co·meR before the Committee and every 
man has got a right to go there and hear what is said. The witness 
will then nnderRtand the wpi,;rht of l'(·Mponsibility. and. tllet'efoie, that 
witness will be more Rtraightforward and more candid in giving his 
statement. The general opinion, abo·ut evidence being taken in ca.mera, 
is this, that the witnesR, as a matter of fact, would say what he would 
like to say with a view to please the officials, and therefore, on these 
grounds I suppo·rt the amendment which speaks for itself. 
Th. Honourable Sir Malcolm Hailey (Finance Member) : I am well 

aware from previous observations which have fallen from Members 
of this Assembly £If their feeling (}n the subject of the constitution of 
the Retrenchment Committee. They have mQre than Qnee told us that 
they consider that Committee incomplete without a substantial re-
~~ ~lt o . 9t ~ ia ~ ' l ~  ~~ . Jmq.wipg t ~ f ~ g  may I par 
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a tribute. to tht! very D10derate manner, if he will anow me to uy 80, 
:in which Mr. Ginwala has now voiced his sentiments on the subject' 
1 am r~ the House will accept my statement when I say that th'er~ 
.w" DO deliberate intentio-n on the part of Government to exchlde Any 
Member of this .Assembly as l~h from representation On that Committee. 
But may I point out the JIlanner in whicl! the Committee was originaYlj1 
t'onstituted Y Throughout the discuARions on the subject of retrencli· 
ment the one model which was held up to us was the Geddes Committee, 
wbich at the time was JUHt reporting to the BritiRh Government, and 
the result of whose report was a reductifrn of many mil1ion pounds of 
expenditure in England. Now, in England, when it was found that ordin-
ary departmental committeeK could not effect as much as the TEeasury 
desired, when it was also found that criticisms in the House itself were 
insufficient to produce the reductions which the British public were 
demanding, the Cabinet decided to appoint a Committee which would 
consist a8 far as possihle of bUliiness men out6ide politics. Our object 
_as also retrenchment, substant.ial retrenchment, and we fo-llowed 
therefore as far a8 possible the method adopted by the British Govern-
ment both in the appointment of the Committee Knd in the terms o.f 
r6fcrenee to-it. May I point out to the 1l01ll1C that this Committee will 
have a "cry wide purview T It may possibly all a result of its recom-
mentiatiuDS have a great effect not only on our finances, but on I,Uf 
administrative arrangementH. We consequently needed a Committee 
1\'hich would carry the utmost weight not only in India, but in Englaud, 
and we considered that in order to obtain that weight it was ad"iMl1ble 
to follow &8 far as possible the procedure adopted in England in regard 
to the constitution of the Committee. That. is the sole reason, why 
the Committee was cOlUltituted in its prescnt form. It had to be a 
amall one; it had to be one which would be able to get through its 
work 8S speedily 8S possible if the results of its deliberationK were to 
have any etYeet on next year'" budget. That. Memhers of the Assembly 
would be able to a88ist the Committee in many ways, or to helJ> the 
o~ittee 8S Dr. Nand IJIlI with a somewhat subtle distinction said, 
I have no doubt, fnr onr experiences Oll the St.anding l"inance Com-
mittee have shown how keen a j!raf;J1 many Members of thia Committee 
have obtained of our administrative workings. It may be open to 
regret for tliat reason that we could not find room for any large 
representation of the Assembly. on theCommit.tee, but 1 have given 
the. precise reasons which influencen Government in putting forward 
the per.onnel now announcerl, and I 110pe that the IIouse will cOnl'lider 
that explanation as Hatisfactory. 

As regards the procedure, Mr. OinwAla referred to the faet that 
the Committee haA announced thllt it will take written but not oral 
evidence. Now there again, we have regarded ()uJ'fIelves U 'Atanding 
somewhat oublide the operation" of the Committee. We have not tried 
to. influence it in any way or prescribe any partiCUlar nl'etbod of inqnity. 
An influential body of tlliRnatnre-Mhould he allowed to arrftn~ .ff  
oWn procedure, f ~ ifln  in 'Viflw of th'e e.perienM which haH b6eh 
pined ·m ~n~l.f 'd oh simillt'r' ~'tton.  It il the· o~itt  itttlf, 



929 

and not Government, which has decided that it shall take written and 
not oral evidenee. However, I am quite prepared to. lay befo.re the 
Committel, tIll' sc,.iments expressed, no. deubt en behalf of the House, 
by Mr. '8inwaJa in this respect. He has further suggested that in 
matters o.f o.fflc·e pro.cedure it would be wen that eral evidence should 
be given and in camera by Registrars and .Assistants o.f the Go-vernment 
of India. Of!l,..(' procel'lure will ef course be but a small part o.f thf) 
investigatiolUl o.f the Committee; but should they desire to. see any 
membel'lJ cJI. eur cstablish.ments they will be at perfect liberty to. do. 80. ; 
and I need no.t say that any member of our establishment who. may 
give evidence hefore them need be under /lny apprehensio.ns what-
ever as to the result of ally cvidence that he may give. Weare not 
o.n Buch terms with 0111' cstahliHhmcmt.s tha.t they need have any fear 
with regard 10 giviujl" the fl'unltest evidenee before the Co.mmittee. 
But I think it fair to. add that when previo.usly we have sought to make 
reductions in office establishments or ~ontingen ie  the opposition has 
net ceme frem the omcers in charge but mainly from the Registrars 
and the establishments tllemselveH. I am confident however that should 
their evidence be called for by the Committee-and it is evidence of 
value nOi doubt on the purely t t ~ hnieal matters of o.ffice proeedure,-l 
am sure that they will (10 their loyal b<'st to MRil'lt the Co.mmittee in their 
deliberatiollH. 

As to. a Novemher SeRsien, that, I understand, is still sub judice; 
hut r may point out another. aspect of the qnestion to. that placed before 
118 by Mr. Ginwala. It is true that if the Cemmittee were sittinjl" d rin~ 

R Session of the HOURe they would be able to learn at first hand the 
feelings of mallY MemlJerM of t.he Assembly on die subjeet ef retrench-
ment ; they might pf'rhaps be infll1cnee<l b)" the atmosphf're of tIle Honse 
ibwlf. It would at t.llf~ HRme ti t~ crcate considerable difficulties for 
111'1, since they will be'iJlfjlliring into every Ilspret of our administratioill, 
and those who have read the 'Velby Commission Rc})ort.,--new perhapR 
Flomewhat outd date bllt still a standurd work,-wiH reulise ho'v 
laborious a searching inquiry of that nature ean be, and what immense 
work it must involve on t.he officers of eVtlry department. r will net 
Aay that it would bl:' impof;flihle, but it would nt fill events he !'xceedin{!ly 
difficult for us to carryon the work of t.he Assembly while our hf'E1ds 
ef departments and Secretarim! weTe under constant examinatio.n and 
<,ro.RR-p.xamination by the Inehcape Committee. I hope that in view of 
the explanation r have givf'n, Mr, Ginwnla will not still think of rcducing 
the small Rum which we have placed on tpc Supplement.ary Grants for 
the expenditure of'the Committee. 
Dr. H. 8. Gour (Nagpnr Division: Non-Muhammadan} : Sir, after 

bearing t.he Honourable the FiDltDee Member I do not think there will be 
Rny dAHire in this oll~e to cnyil nt the const.itufion of the Inchcape 
Committee, but T am Mllre t.he Honourahle the inlln ~e Memller will 
TeeOA'lliRe that whilcfollowing t.he ('xamTllf' of the Geddes 0mumittpl1, 
fllt, Inchcape Committrc will not overlook. what the GeIMeR Co.mmittee 
did not ov('rlook. llllmf,l.v •. the mandat!' whi('.h they got from thf' HOllS!' 
of 0ommo.nQ thllt t.he national (lxpenditnre which then stoed at tWf'lvc 
hundred million pounds was to. De C111: <lo,vn to It df'finite Rum of nin'a 
hnrHlrrd millio.n l ld~  Tf T rCIl1!'lllhl'T' aright, the House of Co.mmens 

2 
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gave a clear indication to thE' Geddes Committee that the national 
expenditure mugt he rerlnct>d it), ~~. per ('f'nt., and actjlg npon t.hat man· 
date of the H011se of Comm:)fl!-l. til(' (1edfles (' ItnlUittf'e Silt to.ol'k with 
the reslllt-I speak subjec.t to correction-thnt they cut down the 
expenditure to, I think, nine hundred and fifty million pounds. Now 
if that example ill followed and the Inchcape Committee are told that 
the national expenditure must be reduced by, say, 25 or 30 or 40 per 
cent. as may be necessary in view of the present finllncial condition 
of this country, then I think the Ineh(,llpe Committee will have Rome-
thing to go upon. but to merely ask tht> Jncliclll)e Committf'e to 
examine our' balance shCf.'tR and to see ,vhether there is not room for 
retrenehmf"nt if! to plaet' tilt' Jnehrap(l Committee in a difficult p(»Iition. 
I think thf' Honourllblt' thf' Finllnc('  Membf'r should h8\'e eommlted 
thiR HOURI'! as to whitt thf'Y wnnt in tbl' a~' or nntional rl'trenchment, 
and if this HOl1!'1e 111\11 1011owl'<I tIll' pruet ice or the HOURI' of Commons 
and after discllssion giw'n n m8l1fjRte to the Tnehenpe Committee that 
the natioTlIlI E'XPPllllirut'f) sho1lld hI' rNltu'Nl hy a t'1'rt.llin p('r(,I'nt.age, 
~ should have ha(l no ~~ 'oll ld :'01' I\Omplllinf r.nd til!' analogy or tl1e 
Geddes Committt'e t.o Wh4l'11 thl' lIOIlO)lrable the Finane'll' Member has 
referred would ha\'e been closer. Thut has not heen done. I clon't 
think that it is too late to do it now. 

Then, Sir, aR regardll 8.S8ociating 'Mcmbers of this House with the 
Inchcape Committee, the Honourable the the Finance Member has told 
'01 that the primary object of appointing the n h ~ e Committee was. 
to bring together a number of representative bUllinessmen 90 that they 
may examine the it~tion in which the Government of India is placed 
and to suggest remedies, I also discerned an undertone in the Honour-
able the Finance M('mber'" statement, namely, that the Inehcape 
Committ('e will deal also with the military expenditure, and it may he 
that the Oovernment of India thought that by placing a representative 
of this !Iousc on the Inchcape Committee t.hey would be conferring 
upon thIS o r~e. a power 8.R regards the control of military expendi-
tUre wllieh this HOW-I(' undel' the :-;tlltutc does not pOSHeSR. 

The BODourable air IIalcolm Hatley: No. 
Dr. H .•. Gour: If that ,"aK not the object, then I say there ill no 

legal impediment to a oeiatin~ nile or two Membel'H of this HOWIe with 
the n h a ~ Committl·c. 'I'he fRet that it COllHists of businesHmen admits 
of no d()uht, hut the fact that it alRo should comliHt of one OJ' two 
accredited representatives of the people who' are responsible and in 
whom this House has confidence and who will be able to place before 
this House the TeflUltS of the Inchcape Committee and to vindicate and 
justify those results are, I think, strong and weighty reasons wby this 
House should be represented on the Inl!hcape Committee. 

I submit, Sir, that the mere fact that Rome Members of this House 
will he examined aR witnesses or may be .examined as witnesses, as 
th~ Honourable the Finance Member has foreshadowed. doeR not, I 
1Iu::bmit, do away with the objeetion raised by my friend, Mr. Oinwala.-
. an objection which thiR .fIoDle 11811, ever lince the appointment of 
the Inchcape Committee, reiterated as is well known to the Honourable 
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the Finance Member and to the Members occupying the Trell:sury 
Benches. (Hear, hear.) These, I submit, are reasolls which cannot 
ue overlooked. The Honourable the Finance Membe.r could not be 
oblivious of the fact that the lnchcape Committee'H recommendatioJUI 
would neither be binding upon the Government of India or this liouse, 
and we shall have to r.e-examme the whole situation with a view to 
",rrive at an independent cOD,clusion. Doet! he not think that that 
process will be facilitated if a few MemberH of this Housill are associated 
with the Inchcape Committee? Does he not think that matten! which 
may take time to examine and upon which thiH House may feel differently 
would be very greatly facilitated if it is directly represented upon 
the Inchcape Committee Y Then, Sir, it has been said that the RegiHtrara 
and the Superintendents of the various Departments should be 
examined by the Retrenchment Oommittee. Well, ir~ I have been 
told-and Honourable Members from Bengal will contradict me if I 
Mm wrong,-that in the Bengal Retrenchment Committee a large number 
uf ufficiahl were examined in camera and becamlC th~  were examined 
in camcm· they gavc information which would not have been placed 
ut the diHpoHal of that Committce if the examiDlltion had been made 
in u public manner. J, therefol'c, submit that, if the examination of 
departmental headH and subordinateti is to beur fruit, they must be 
8!;sured of ubsolute confidence alltl secrecy and that any information 
they givc to the lnchcapc Uonlluittee will not be used to their future 
detrilnent. 

Then, I:)ir, it has been suggetlted in certaill quarters that we should 
be in I:)ession in Delhi when the Inchcape Committee meets. The 
Honourable the Finance Member has point.ed out that  that would be 
an ad a~tage  but I am afraid that, if the lnchc/lpe Committee is to 
do its work, it will engross all the attention of the vurious Departments 
uf Government and I am quite sure that, i£ this Assembly is to do any 
serious work in Delhi, the Departments would not be a l~ to serve 
the two masters they will have there-the Ineheape Oommittee and 
the Legislative .Assembly. Therefore, I think I am not in favour of 
the November Session and I would rather give the Departments of 
Government free time and leisure to devote to the service of the 
Inchcape Committee. ' 

Lastly, as regards the expendit.ure of the Inchcape' Committee, the 
amount we are voting is a trifle, but the result that we expect from 
the Inchcape Committee must not be commensurate with the small 
expenditure we are voting to-day. I hope the Honourable the Finance 
Member will relllise in whllt financial strHits this conntry is nnd will place 
before the Inchcape Committee the considered "iew of this House that 
both civil and military (and I emphasise t.he word "military ") 
expenditure shall be draHtically cut. That, I submit, is the situation 
in which this country at present is placed. The Assembly call110t afford 
to vote the large sum of money which the Honourable the Finance 
Member has been asking for the upke.ep of the military in this country. 

These are, therefore, the general views of this House and r think 
1 81D voicing not only my own particular "iews but those of friends 
who ait around me when I say that, whatever may be the ltit tio~ 
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of the lDchcape o ~ittee  whatever may be its procedure, we shall 
judge it by its results. 
, Sir Deva Prasad Sarvadbikary: Sir, the more on~ heanl about it 
and thinks about the maHer, the more is one unable to share in tDe 
regret that this House is not goiug to be represented on the Inchcape 
Committee. If Government had thought that we should be lUl80ciated 
and invited us to be associated, it should have been our' duty to retponcL 
If, for reasons that the lIonollrahle the ~' nnnee Member has addueed, 
that is not to be, Ido not think th-e; A8IIembly need break its heart 
over the matter. In fact, the omission will have its advantages in 
more than QIle way. The Committee is the outcome of a Resolution 
of this House. The Government iA no doubt responsible for the appoint. 
ment 01 the Committee but its report will be to this House through 
the Government. The Government iS1'esponsible for suggesting reo 
trenchment and it is caHing in a Committee to advise it before it lays 
its scheme before us. I ,·iew it from fhnt point, of vhn\'. I do not 
apprehend if we hnd l'e l·('f ('ntati (~  that HOIllf' Membl·r would rille 
in his place in the Treasury (~l he  lind remind thiN House thut it 
had better not criticiHI', or rdm:e 10 !H'l'ITt, the I'lleommendatiollR or 
the Inchcapc Committee h!lcaml!: nne or two of our Members hllppen 
to be associated with it. I do )lO\. think tllllt jtO the 80rt of l·ol'o i~ 

tion that would then have been llI'gcd. J am not. ' in~ thi", from .hl~ 

point of view of wanting to take 110 l' l lon i il til~  in the matter. As 
I s8id at the outset, if we had heen in\'itf'tl to be a o i~ted it would 
be our duty to 8SHhlt. If the Gln'cmment choose to take the 'whole 
responsibility it is welcome to do so, We elln wait Hnd watch. 

Bir, I do also l,ciic\'e that thi'! will makc the work of the lucbcapt! 
Committee easier from t.he poim of vie"-of eX8miniug the military 
expenses. In fuct, Crom the terOl'-or appointment, t.here is indication 
that they are to havc this liberty though in a modified form. If the 
Inchcape Committee approaches its business ill a proper spirit-and 
I have no doubt tha.t it will do so-it cannot, possibly dissociate the 
biggest part of the country's expenditure from the purview of their 
examination. However much they may cut and clip, I am afraid-
very much afraid-they will 110t be able to af~hie e much more than 
what the Finance Memhf',\·, at t1w inslaucl' of this HOllse, has already 
achieved in the Civil DepartmenUl. A little more may be possible but 
not much more. If tbili ili to be 80, the InchcapeCmmittee had better 
not sit at all. When Government in all seriolllmesa, has invited it to 
survey the position and advise it-, Bnd through it the Assembly, I am 
in more than hOPei that the military expenditure is bounel to engago 
88 much attention as possible, 110 matter what mandates 1I1ay come 
from England-telegraphic or oth(·rwise. 

I am glad to be nAAured, Bir, by the Honourable the Finance 
Member tha't the cordial relationR between this Department and other 
Depariml'nts and their fluhordinatl'.!1 are not likely to be disturhed by 
outspoken criticism of the existing state of things. I hope they will 
he invited to 81\Y their ,Kay and, if they do say their say, a great deal 
will be ~o n to the COlp.mittee and, through the Committee, to the 
~e l  of hi~h we h~ e no idea now. I do not see the llo .o r.~lf  
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the Law Member now in his place. I am sure he can tell UB a g;eat 
many thing,; about t.he directions in. which expenditure in that Depart-
lnent could be curtatled. That appllcH also to other Departments. 

~ir  it has been correctly ol'!lel'veci thu.t we cannot iml?()se ~. ~ro
cedUl'c ,on a Committee likc that. 'f11t1Y Will lulVo all public rltl l ~  

before them and they will evolve their o ~ course. 'l'h~ <!overnment 
is having them 8S expert advise!'" at our 1Dstance aud It IS up to US 
to wait and see what is done. 

Sir I do not think that we (,ught to let thit! opportunity go with-
out expressing our admiration for t~e President of that Committee 
in refusing to accept any remuuer8tlOn from the (}Qvernment. We 
eaDllot have everything for nothir.g, not even retrenchment, and some 
expenditure has to be incurred, and Re. 100 less will not probably 
affect the work of the Committee. But that is not the point involved 
in the matter. We have to recognise that a great deal will have to 
be done which will involve lIome expendittll'e, and that expenditure, 
this IJOIlHC, ut whmw inHt8J1(,c really this Committce has been appointed, 
ought nol to j.\'l'udge. 1 do not think Mr. Uinwala seriously intends 
to prt'I'lH thiN muttcr to Il di,:h;ion and I Rill Hurc he will in the usual 
way witlulrltw it. But. itil,l well that we hllvc hlld our say and the 
Committce will JUl\'(' nIl thil! hefore tlH'Ul and know what is needed. 
We gUVt' UUI' llIillldate when we li'l'i~d the Iteso)utio11 for the Com-
mittee. Dr. 00111' lutH t'1l1l11eiuted quite an original Pl'oposition that 
the (joverlllUl'ut of India ~ al'tlilenh  are 80 weak kneed that they 
aJ'e not likely to he ahle to take cllre of th(~ Inehes pCl Committee and 
of the rOl'Ulidnble J;e-giHlative ASHembly Ilt one and the same time. 
I share in the regret, Hit', that we shall 110t be at Delhi to assist with 
the atlUosphere ill the midi'll; of which that Committee o ~t to do its 
wOl'k. Alt,hough we do not j.\'ivc evidence bcfol'(l that Committee or 
scnd 0111' wriUI'll, statement,-in fact. I thiIlk the Members of the 
AHHerubly Hhould not do it,-there would have been atmosphere enough 
for them to know what the exact feeling is with regard to the matter 
and in what directions achievcments may be o lii l~. It is an open 
secret now that there is not going to be u November Bession although 
the announcement for which we pressed hatJ not yet been made I shall 
share that regret and hope that in spite of their rusadvantage the 
Inchcape Committee will do its duty . 

. Mr. B. VenkatapntiraJu (lJanjam cum Vizagapatam : Non-Muham. 
madan Rural): Sir, in supplelUenting the observations made by two of 
the leaders of the House, Dr. Gour and Sir Deva Prasad Sarvadhikary, 
I want to place 'iorne other aspect of the case for the consideration of tho 
Government. It is tr ~ t.hat t}le Government of India follow the Englillh 
method when thl\y adopt the Geddes system of securing business men to 
look after this ruatter. But there is a wide difference bet.ween England 
and India. In Engranda bU'i:ncss man is also a member responsihle 
to the people. Here, in India, 8 business man is a different person. ~ e 

will liIay from the businf'Ss poin t of view that all the Departments should 
be efficiently worked whatever may be the fate of the people. When 
the Honourable the FinllDce ~ er said that politics Ilre excluded from 
this, he evidently meanR thllt the contentment and happiness of the people 
are not to be regarded in liIecuring the efficiency of thfil ag ~~r ~i l. 
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whatever be i::., cost mill whether the people are a ~e to bear it or not. 
Of C1)u1'8e when the Committee i~ not prepared to consider the additional 
privilegee, the only question is whether there is any other method of 
securing reducti",n of IIxpenwture, for iWlt.ance by the Indianization 
of the Services. That does not include politics in the salllle unde1'8Wod, 
or why not huvIl. when we cannot afford it, a less efficient administra. 
tion T Then we can spate more revenues in order to be spent on thfS 
development of the country. H we have to spend most of oor revenuCfS 
for the purpose of administration and a large income bas to be IiIpent 
on ~er i e  is it not proper for the people t.o expect that they should 
look beyond the efficiency of the administration to the happineSH of th., 
people f Therefore, whvever !.Ill the members of the Committee, whether 
they are appointed from this llouse 01' not, I hope they would look to 
ibis aspect of the case, namely, whether the country is in a 
position to bear this burden for ever without 8ccuring a proper 
return which the large rc\,cnUe6 and heavily tucu people can 
be expected to realise from thiij income. Whatever be the reductioDl', 
Sir, if we cannot follow the l·xample of civilil.cu countriclS that we Dlust 
go back to norrmlUy (i.e.) IIre·war expenditure, 1 believe the country wilJ 
not be ati fi ~d with wit"taver reductioll is made by the lnch.,ape Com. 
mittee. We mllst go bRCk to the pre-Will' level of cxpenditure 80 that 
there will be a sufficient alUount 8,·ailable for the Honourable Finanee 
Minister to give for the help (f the! people in various directions. 

The Honourable Sir Malcolm Halley : ~ir  before you put the motion 
to the Hou8e tnat.leave be given to withdraw the motion I would ask your 
permission tl.L r~~l  to one or two criticisms which have flillen from my 
lIonourable frietds thiH morniug, for the matter is of great importance, 
-great importance to the House and great imp()l'taqce to the country. 
¥ay I take our 13st criHc first' He advises UK not to follow the example 
of England ill appointing busine88 men only to this Committee. Why' 
Because busint'!IIl men will .care nothing for the heavy burdens that ar", 
falling on the taxpayer, ar.d they will be prepared to face any expendi. 
ture in the interests of more efBciency of administration. It 8eems to me 
perfectly clear from what :Mr. Raju saYli that he knows Vt'ry little about 
business men. Who pays the great bulk of our tllXes, Sir 1 Why, it is 
the business JUaJJ. Whu suffers from high import duties' Why, ~t is 
the business man. 

Mr. B. Venkatapatiraju : What about the consumer' 
Mr. E. Aluned (RajfJhflhi Division: Muhammadan Rural): Or the 

agril.lulturist , 
The Honourable 8ir Ihlcolm HI\.Uey : 'I'he agriculturist pays nothinlJ' 

Whatever to tIle Centrill revenues lind it is the Central revtmues which 
are to be examined. 'l'he busil1eS8 mall was represclltcd on the Geddes 
Committee at Home, and that GOllllnitt.(le in itR recommendations tn thl? 
C.binet certainly did not ,-,acrifice the tax-payer to the interests of mere 
emcieuey in the adminiutration: they cut down the Army, they cut down 
the Navy, they cut down every fiervice ill which they found that retrench-
ment WI\H pO"l"lihle. 1'hose, 8i)", . who are acquainted with the public 
~tter~~ e~ £f the di'3tinguished Chairman of the propolled Oommittee, 
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Lord Inchcap(', will be well aware of the sentiments which he at aD 
events entertnins on tlu· ~t of the lavish expenditure of Govem· 
ments. Therl' ill no Memher of the House here who can have expressed 
more wholellNlIt('dly than f,()l'd Inchcape his utter detestation of 
extravagance lin the pert of Governments. I think, Sir, tbat the House 
may very safely leltVe that mfltter in the hands of Lord Inehcape. He 
will, I think, be It bettcr guide in that respect than Mr. Raju. Mr. Raja 
further urgeR .the necesRity of going baek to pre-war expenditure. 
I should not pe .. ha~ tal<e lip thl! time of the IJouse in arguing a proposi. 
tion ~o obviom;;iy lln t'l ~tie l lt·. Therf. nrc businesli men in thill House. 
Is th"re a single bllHineR.'1 man who expects to go back to pre-war standards 
ill thp-pay of his employees or in pnrchasing the material which hI neeeRRary 
for tht' purpose of hill hllRinelis , We all a Om'ernment run large com· 
mCl'(lial departmentR. We are more interested perhapR in our commercial 
depal1ments than any large State in the world. And yet, it is possible 
ffl!' an Honourable Member to suggest here that wc should, in paying those 
elltahliRhment):! and pro,·jding the neeeRsary material, go hack to pre-war 
pri('.('s and standards of pay. The thing, Sir,-I do not wish to use too 
harsh a word--the thing is fantasitc. Sir Deva Prasad Sarvadhikary has 
supplied an answer to much of what Dr. Gour said in regard to the 
rep!'Pllentation of the Assembly on the Committee. If I might, presume to 
advise the n ~  it would be this, th!1t they IIhould follow t.he example 
of the Government in t.his respect. We have placed our affairs in the 
hands of an independent and an influential Committee. Weare prepared 
to submit to e'lery kint! of examination and serutiny by that Committee. 
At the end h~n they r<'port. we must on our part jud!!,e to what cxtent 
it is p"llctieale ttl acct'}Jt t1wir recommendations; and I S11g'gcst that the 
Home should ~d'l t nn <'qually detached attitude. That Oommittre, they 
mllY he sure, "'ill ma],e °a thorough investigation of e er ~ aspect of 
Indilln administr:ltion nnd finance, and in the result the House will be 
nble to judge ItO\\, far their Tl'commendations can he accept.ed or whether 
they ean in !lome reSpf.'ctR be improved upon. 'Vhen I remember that 
only two or th!'cE' da~'  n;,ro Sir D(wa Prasad Sarvadhikary himRelf 
protcstt'd again<;t. Rny ill~gelltilln that tlle House should blindly vote a sum 
of money e '(' ~' hec81ltoje it had been pas .. ~ed by the Standing Finance 
Committee, a body constituted almost entirely of Members elect.ed by the 
Assembly, then T feel that he would be the first to claim that the mere 
fact that one or two Memhers of the ARRembly were ittin~ on the Com. 
mittee would not in. any way influence the Assembly in accepting its 
recommendatil:ns. They might he of assistance to the Committee. but. 
I fel'l r.;ure thRt when the re~o enrlntion  of the Committee cnmci0 be 
eOTlsidered, 8i... D('\'n Pra";:ld SarYadhiknry, following 1he precedent 
that he set 70n rell'ard to tll(~ Standing Finance Committee, would 
undoubtedly a!>st'rt that the n ~e mnst retain it,s independent judgment. 
(Henr, henr.) And. finally, I ('ome to the point, an important. point, 
raised by Dr. (}onr in conllf'ction with HIe mandate which is to be giY(ln 
to the CommitteI:' Rpe8JdnJ.!' onl:v from memory. T t.hink t.hat t.he mandate 
was actually ~i n to thc Ge(l,ies Committee hy the Chancellor of -t,he 
Exeheqllerand not by tite 11011i'ot' of ('!ornmons : the aetunl s!wings effected 
by t.he Geddt"11 Committee. "ftn the dE'partmentR hud eft'eded substant.ial 
RaYings nnder tll<' prCI;!9Ure of t l ~ Tl'eft!lury, amounted to about 75 million 

• 
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pounds. What mandate are Wll as '" House to give to the Inchcape Com-
mittee' Are we to adopt the o l~ hat arbitrary figures that Dr. Gour 
suggested, namely the reduction of 25 per cent., 30 per cent., 40 or even 
50 per cent. of our expenditure Y Again I would ad:vlte the HOUBe that 
no defini.te mandate can 01' Mould be given to the Committee except thi., 
that the primRry ob,iect we have at heart is to prodtlCe ~t i i ri  and 
that equilibrium must be pro()uee<1 by 8uch redu<'tioll8 of expenditure 
extending ·o\'er. the whole sphere of adminiAtrntion as the Committee may 
find Jlosaible. TIle HOllSC Cl:Ul take it fl'Om me, Rnd take it with contiAnce, 
that the Committee is we]) aware of the object which both we and th~ 
House have at heart. 'fhey would. J think, resent any suggestion in 
advauee that thf'Y should ~e definite cuts. What we want to .ask the 
Committee. and what I _«vise the House to uk the Committee, is that 
they ah()uld d.) their besfto produce equiljbriuDl between our revenue and 
on1' (l!,,:penditnre and the House, I think, will be well advised to leave it 
at that. 

1Ir. President: The question is : 

" That leaTe be gil-en to withdraw ~ motion." 

The motion  was, by leave of the Assembly, withdrawn. 

CONSTRlJCT!ON 0" NEW DEI,RI •. 

]tao Babadur T. kDpCbariar (MadraR City : Non-Muhammadan 
Urban) : Air, t beg to move: 

" That the pTovi.lon for a Oommitt..·e at Delhi to na.mln!' the pOliitioll in rlllr1lTd 
. to till' eonatruction of thll New Capital under the be:!fl 'Mil"ellnnfflu8 ' beredu('t'll b, at. 14,000." . 

I am ~n'.e hat apprehensive ali to tbis ('Almmittee. This HoullC did 
not recommend the appointment. of any BUch Committee. I see some 
English orre onden~ ,vbo came out to this country have been com-
menting upon Hie new capital at Delhi, and they have been commenting 
severely upon the conduc:'t. of the India Government in embarking upon 
thi" new capital ano all that. ""hethel' thiR Committee owes ita ori~in 
to these riti i l ~ or to any ite!lire on th(l! part of the Government of 
India itself to ro·examine thp. position, I am unable to see. We are 
anxious, Sir, that there fthould not be a change of capital every six 
months or Avery six years. No doubt vested interests in Calcutta and 
elAewhere are raiRiilg this (]Uestioll now alllJ again, and I hope the Ooverll-
ment of India arf.' not yielding to allY pri.\F:I!Ure of that sort ill appointing 
thiR Committf'e. I should like to llln-e information aR to what eXl\etly iN 
the underlying irle-a in appointing this Committef'. Is it to expedit.e the 
works' If RO, I welcome it. Is it to improve the constnwtionR in 
&ilJina 80 Oli to make th·:m not cold weather qU&J-tI'rFl only but quarters 
m\itable both for .p.ummt'r and for cold weather' If that iR the idea 
underlying the appointment of this Committoe, I welcome it. Btlt if it. 
i. merely to nrolonll this agony of wbf're '''1.'1 a·N' going to' have th(' capital, 
I PlURt o o~ it. Ther«-fol'e. Ai I', T /IRk for informlltion on.this point. 
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111'. Prutdent : The question is :-
II That the pl'Ovillion lor a Comolittee at Delhi to examine the poaitiOD hi regard 

to the coDStrnetion of the New Capital under the head I Mieccllaneous ' be reduced 
by Be. 14,000." 

Oolonel Sir Sydney Orookshank (P. W. D. Secretary): Sir, I should" 
be very glad to give the lIcnourable Member and this Honourable 
Assembly the illfC'Jrmation th~  require in (!onneetion with the appointment 
of tbi", C'omn1ittee. I mar perhaps be ~r itted to preface my remarks 
by pointing out the poHitioll lUI it now !;tamll! in regard to the construction 
of 1.11e New Dt-lhi Capit.al. We are \Y(,rking on a Revised Project Estimate, 
which amouutH to 1,:107 lakh" of rupees ; l ~ain t that estimate the expen-
diture alld the ('ommitrnpnts up to tbe f'nd of March npxt amount to 
823 lakbs. We are therefore faced. that ill to lIay, if we complet.e the pro. 
Jl'ramme aeeordi ~g to tbiH ReviHed Pl"Ojeet Estimatp. with an expenditure 
of 484 lakhs. Thl' position in reJrArd to lhf> progrellR of thl' works lltandll 
all foJ1ows, Tn 192!l-26, it is ~ ('('t (l that thf> 'r retari t~  ~f ~i lati e 

Chnmbers. ano all oth('r main Imi1clin!rl', with thl' e ~.(' tion of Govl'rn-
mf'nt HOllRe. tbe eonRtrnction of which will nrr~' on until 1926-27, will 
have het'n c(,mplC'ted nnd handed o,'('r foJ' ocC'upatioll ; and on this fore· 
cal'lt, fhp prollran,me of (,xpl'ndihlrc whit·h the ElIllineers in charge would 
wiHh to work to in order to carry out the work I'xpeditiously and economi-
cally is as fI)1Io\\lI. III 1923-24, 1RO lllkltH, all against 200 lakha, which this 
Honourable HOllse allotted for the current YI'.ar'R expenditure; in 1924-
25, 180 laklul : in 1925.26, that is to Ray the year during which we hope 
to complete the majority of tile main bllildinJl'R. 93 lakhs, and in 1926-27, 
the balance of 31 InkhH requit'('(l to ('oJ\lpJete all the outstauding works. 

The Committet', which hl\f; been appointed under the orders of the 
(1nvllrnor OenpJ''ll in Couneil, is (~o o e  of the 
followiull '~ollllel. 1'))(1 I would like to point. out 

to the lIouHe thnt they Jwed haw JIf) fC'll.r all to the admission on this 
Committee of re re e~tllti e  of the Central ~e~i lat re  in that the 
rl'preHentative of this Chamber is my IToJlourable friend, Mr, B. S, Kamat, 
and of the o ll ~il (If Rta"!. the Honollrllble Lala Ram Saran Das. The 
President of the Committ.('(l i!" tht> HOllo111'llblc Financf.l ~ her  The 
remaining members of thl' Committ<,1' urI' thl' Public Works ~ er ; 
Sir M. Villwt>HWltraYYH. lute newan of MYHOI'(,. of late a Sanitary 
Engineer on t.he Bomhay side. and all ('ll~it 'er of wiele experience; Sir 
Thomas Smith. l f l l l~in~ nirl'(~t(ll' of the Muir Mills. f'/twlIpOl'e. aud a 
prominent business man, alld M,'. Dodds. 18tt' of Burn and Company, 
Calcutta. . 

It will thus be SCI.'11 that 01' this Committee are represented financial 
interests, Publir 'Yorks itlt'~r t  both hll e~ of the I,egislatures, and 
bUllinellll intcrellts 118 wen Its C'omm('rcilll 11ll{1 general ellgineering interests, 

Now, the functionH of this Committee 8.re thnt Government wanted an 
6AAuranee of the pOHitinn in l'cgnrcl to tlw constl'ltctillll of tIle Hew capital 
of Delhi: 

(1) to e11l4l1re that completioll of the main buildings aud of the 
eapit.al of Dulhi would be effected at an ea·rly date,in order 
that the Government ~ho ld go into occupation all lIoon as 
poasible ; 

8 
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(~  In doing 80, to eirect all pOSlolible economies in construction ; and 

(3) In urder to assist the Hononrab)(l Finance Member in. framing a 
definite programme of capital expenditure undertbis head. 

I do not think I require to aRsure this Honourable Honse that the 
p1'eRlll eomments "hieh we observed not so long ago not only in the papers 
at Home but a]S() ill the perlodiealR of thiA country did not carry very 
much weight in t'onneetion with the Appointment of this Committee. They 
were, however. e~ intere tinll and frequently very misleading. Tht' 
origin of the Committee, Ill'! my Hononrabll" frifmd, Mr. Rangaehllriar has 
Mked me to infonn him, is, nl'! 1 have ftlrNldy nplnined, in ord('r to ~o
let~ theeapital SA expeditiouRly 88 l'osflihl(' find at the same time circet 
whatever economicR in t'onRtrnction thnt may he hldiea.ted. 

There is no questic'D whatever, I sboulcl1ike to assure thill Honourable 
J\s&embly, of evE'l1 ~nllidering any qneRtion 88 to t.he change in the location 
of the capital of the Empirtl. That is definitely fixed for Delhi, and 
since we ha':c already IIpent or are etldin~ over 800 lakhs of rupet'R on 
that capital up to the end of the CUM'cnt financial year, I do not think any 
sane person would ('on template making' n c}IIUlgr now And throwing away 
aU that money. (Hear, hear.) 

In this conne<!tion T would likE' to r('mind the HOUle. if T may be 
permitted to do flO, thnt the a e<lOmmoo 111 ion avaUable for oft (~ial  in 
Delhi ill not rm1'Ieient for the requirements of thf' iliWerent GovernUlent 
offices, and I mention thi!! because T IIPe thnt refer(,11C('l1 are still being made 
to this Simla exodus. It is quite impoHSihle for t.he Government of India 
to stay in Delhi rlnrillf.! thc hot wrathcr. ~ eeing that the ac(''()mmodation 
there is not sufficient to accommodate lIll the officerH and ministerial officen 
and offices which require to stay down th('re ; and. &!Ian illustration of 
this I woul(! point out that whereas HOJlonrahle Members themselves are 
Heated, I truRt in comparative comfort in their Chamber at Delhi, and 
1 understand from the remarks made yesteJ-oay by my Honourable friend. 
Mr. Harehandrai VishindaH, are a111(1 comfortably quartered there, that no 
leaapersonages than the Privftte Secretary to His Exc&llency the Viceroy 
and the Military Secretary havtl to carry on their offlce work in tenta, 
under conditions of extreme diAC!omfori of heat and dWit. right up to the 
end of March, when HiH Exctllency llRURlly breaks up his establishnient 
at D(']hi at the end of the cold ,veather seaMon. Tn addition to that, 
lUI Honourable e l ~r  nre no doubt IIwarc, a very lar~e proportion of 
the ministerial officers of the GoVe1'l1ment are accommodated in tents in 
e&mp!! not very far from the Secretariat. It will therefore be seen that it 
would be quite impoRllible to carry on busineBs in Delhi any time after 
March .. 

My Honourable friend, Mr. Ranll'llcbnriar, referrf'd to tllC nature o.f 
the conHtruction which we are ro'd(lin~ at R.aisina. With the exception 
~f a few of the houses, .and they Ilre Y('ry few inde¢d. all the accommo-
dation which we ha"<"e nnel nre pt'ovidblg Ilu.\re is of a construct.ion which 
. is considered to be rmfficient to give emple protection during tho hot 
weather and nitlY seMOn. 
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.As 1 have poiuted out to thiN Honourable House, our expectaiionl 
are to complettl thE'se nlain building" hnd get into occupation in 1926, 
and this Committee, which, to use l'acing parlance, is in the nature of a 
preliminary canter to the Juehcape Committee, will be able to verify this 
forecast and also examine the csHnmtcH .",'hich my Department has pre-
pared, to St.'e whether any of the works which are entcred therein and on 
which commitments are not already entertain~d  could be postponed, iD 
order to relieve the Honourable l"inauce Member of the weight of the 
financial programtnC. 

I would like to take this opporttUlity, before closing my remarks, fA) 
refer to the accommodation for HOllourable Members in Raisina. Mr. 
Harchandrai Vishindas very kindly t;tated e t~rda  that Honourable 
Members were comfortably housed therc and on the other hand I have 
seen and heard representatiolls that they are not so in all cases. In this 
connection I think my ono ra. l~ friend, Dr. Gour, with his usual acumen, 
rightly hit the nail on the head when he pointed out that it was the duty 
of the HouKe Committee appointed by this House to advise as to what the 
members thetnRt'lveli re ired~ and he added that the H.ouse o itt~ 

W88 in a somewhat moribund e ll~litil n. AK an illustration thereof it 
might perhaps interest the o ~e if I were to tell them what happened 
at the last meeting of the Committee in Delhi. A meeting was called on 
a certain Sunday in March, and members who were not on the o itte~ 

were, I understand, alISO invited to attend. 

At the appoint(!d hour the only gentlemeu'who were present in the 
Committee l'OOlll were Mr. Keeling, the Ohief Eugineer, Delhi, and myself. 
(Laughter.) We had gone to cOJlsidcl'lI.ble inconvenience and given up 
our Sunday in ol'der to be in attendance ; and incidentally I may add that 
neither Mr. K'!cling not myself is a member of the House Committee. 
I therefo1'c hope that the Members of thiB HoJ\ourable House will galvanize 
their HoutIC Committee into actioll, in order to RHHist this Department 
aud the Depal'tmeut 80 ably presided over by the Honourable the Law 
Member in the dutie8 which they arc called upon to perform in thQ 
interests of Members themselves. 

Sir Deva Prasad Sarvadhikary : Sir, Mr. Hangachariar has got much 
mOl'e out of Sir Sydney than hc had bargained for, and I believe that 
'wilh his usual suavity be will withdraw this motion. Before he has an 
opportunity of doiug' thut I should like to consider the question of the 
Committee from the point of view of what Sir Sydney Crookshank has 
described as a preliminary cauter before the Illchcape Committee comes. 
I do not know, Sir, whether there are going to be many more preliminary; 
canters like this in COllucction with other Depa1'tments. We huve heard 
of the Innes Committee in connection with military expenditure. I am sure 
that Committee will do work of a satisfactory nature, but the Committee we 
are now considering seems to be II. Committee of fortificat.ion. "Touch yet 
if ye dare" to the Bengal Members is Mr. Rangachariar's war cry. He has 
hall full satil:lf.action. Silo Sydney has read out the names of the Members of 
the Committee and the " not wanted" Bengal Members are not there. ThaT. 
are very rarely on any o l litt~e  of importance ; on this Committee 
of all, they are not and could not be. 'l'herefore, Mr. Rangachal'ia.r maT 
ye well assured that the scheming and machination that he a rehend~ ~ 
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&lot, coming. I should have thought that what the Inchcape Committee 
would have to consider would be done uuiufluenced by Delhi dust in March. 
They will come ill November and the Delhi dust of March may be avoided • 
.A. Committee like this Rhould not be allowed to raise dust of allother kiud 
to obscure the vision of t~ IndlCape Committee. 

In pasaing, Bil', I thought that, according to official calculations, there 
iii neither heat nor lluHt iu Delhi in March alld that. for seven months it 
is one of the healthielitstatiollH that God's creation has ever fumished. 
(j'he HonoltrabltJ Sir Malcolm Hailey:" It'or twelve months. ") 
8ir llalcolm Hailey knows Delhi better. With his usual allowance of 
quinine and a few other things he managed to make himself comfortable 
there all the yeal' round for many JOins. (l'ke Honovrable Si,' Mal«Hm 
H aUfiY :  " 1 can 8.ilKUre the Honourablc Member that I never even needed 
quinine there.") I tltiuk the balance of saccharale ill his constitution 
overcomes the lleed of that. Any way, Sir, I t.hink the Inchcape Com-
mittt>e ought to have been allowed to approach the consideration of this 
question without all this adventitious o/fending sort of outworks that this 
0<.ommittee Bans the Bengal Memben it! expected to be able to achieve. 
When Sir Sydney was speaking, I thought it Willi a SOl·t of vote of censure 
that the Government had pal!Sed ou tho:ie who were responsible for Delhi 
and the Government wanted a Committee on which e ert liil e~ men 
would be represented who would tell them that their Delhi authorities were 
going on all right alld that thel'e would be no trouble and defects and 
ditlleulties. That, howevel'; toward!; the end of his Kp(''OOh, Wtui rather given 
a'Way and we were told that thi", Committee is a prelimiuary canter for 
the Inchcape Committee. Now, Sir, thc sanity of those who would recom-
mend the scrapping of Delhi even after thc expenditure of RH. 800 lakhll 
h"" been questioned. I believe there is more than one e l t~r in this 
AttEembly who would be lacking in that sanity; in official documents 
8ud unoftieially it h ~ been repeatedly urged that it would be 8 great 
sl1,·ing even now, et'Ollomically uud politically, t{) scrap, 80 fur as the 06v-
crnruent of India purposes are concerned, the buildings that have tiprung 
up and to go elt;ewhere and spend the relit of the mOlley, for which they 
can yet have a much better capital. 

Sir, the less said regarding the Members' accommodation, the better • 
. Those who have had to occupy some of the buildings know what IIOrt· of 
8cce;rumodation they get. The hostel is by no means thc only idea UpOll 
which Metnbers have to go. Sir Bydney h; a noyal Engineer ; he is a 
diplomat also. lle h81:1 taken the Member", quite at the weakest point when 
he hllll reminded them that their IIouse Committee is worth llothing and' 
tfat, if they are suffering incollvenience, they have to thank themselves. 
T.hfIt, however, is by the way. As Mr. Rallgachariar has pointed out, this 
J:IOruie is not respoIHlible for the appointment of this Committee aud thut-
the reasons for the appointment of thill Committec werc Il()t at all apparent.-
When they have been made apparent they are by 110 means satisfactory;-
tbe Incheape Committee would not profit but is hound to suffer by the' 
dflliberatioIlR.of, t.his Commit.tee. I hope Mr. Rangnehal'ial' will 110t wit.h-· 
d;aw his amenduu:nt but will sce what the feeling of the House is on the 
~e t i ~· - .. '  . . 



1.&0 Bahadvr T, Rangachariar : Sir, I am perfectly satillfied with 
the explanation given by the Honourable the Secretary in the Public 
Works Department, I only wanted to re-affirm for my part and on the 
part of mauy others that there should be no fiddling about this question of 
c8}Jital over and over again, because the country cannot alford it. 

'fhcrefore, Sir, with your er i .~ion  I gladly withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

NORTU-WU!T FnON'l'JER PROVINCE. 

Dr .• and La! : Sh', before 1 proceed to discuss my amendment,· 
may I beg to be guided by a definite ruling from the Chair as to whether 
I caR make refer~n e  to the general I1tlpect of the administration of the 
North-West Ji'rontier Province, be('8nSe this point ariseN from a number 
of ir tan(~e . Firstly, th~ llonournble the Finance Member made an 
allusion to that admini!itration, and, secondly, I am of opinion that, when 
supplementary demands arc hefol'e this Assembly, every Honourable 
Menlber of this Assembly is lltitl ~ 1.0 make referencell to the general 
adminil!!tl'ation. (ll",ar, hear.) '!'hrref()re, Sir, 1 feel bound to trouble 
you to giv", a clelinite deei:;iou on thi)! ]loint before I proceed to discuss 
the motIon ou its llll:'ritl!. 

Mr. President: In view oi tIle character of tIl", note in column 10, 
I lUll not" quite Hurc what is in order. 

Dr. Band Lal : 'fhen, Sir, am 1 to uuderl!!tund that I have to discuss 
thi'J motion only with reference to the remark:i given ill column 10. 

The Honourable Sir. Malcolm Ha.iley : May 1 be allowed, Sir, to point 
out the exact facts to guidc you in your decision. It is the case that th~ 
Assembly voted Us. 1,03,49,000 for the purpoStls of the North· W est 
Front.ier Province, and it ill now proposed to ask it to vote HI;. 1,11,22,000. 
'l'berdore, l:lir, there il; ill thi" calie an actuul increase in the voted expendi. 
ture over what WitH accepted by the A:i!lcmuly in March lust; on the othor 
hand, of (.,'Uursc, the incre8.lle il!! exceeded by the savings ill non-votable 
expenditure. 

Mr. Pre.ident : Doers the e1< eess amount cover all departmenta of the 
administration 1 Dr. NiJnd IJltl wishes to know whether he can roam all 
OVer theProvi;nce. 

The Honourable SirM3lcolui Bailey: Practically all partH of the 
administration. ," I' • 

Dr. Band Lal : Sil', only a. few months baekl had the -honour 'of 
inviting the kind attClltion of this ASilembly to variouRphasc:i "of the ad-
minist:-ati()1l in the 'ort ~elit Prolltier Province, nlld 'ou t.l1at occasion"I 
had the privilege of pointillg out that thc administt'atioH of that province 
is "Ct'Y defective. I poiuted ont that then,. were raids after raids, 'dacoities 
after dacoitieto;, yet the Goveritment asked us to give thcm money. May I 
ask the HOllom'able the Finamltl elll ~r what. effective stepN have been 

." Thl£t tho provilliou ulluel' tho hc&d 'North-Wost }'rontier I'rovineQ' bQ· 
~~ lle l by Us, 500." 
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tldum by the Government in .reducing the number of raids' HaH the 
number of dacoities decreased f What' additional measures have been 
adopted by the Government of India to put a check on all these defect. 
and remove tht>DI ! If the Government uf India hnd adopted some effective 
mealiureH, tlll'n I should have beer. the first pel'son to give my vote in 
favour of this supplementary demand ; but, if my information is correct, 
I am 80rry to say that nothing has been done. The number of raids, I am 
tr}ltl, appears to have shown no striking decrease. The number of 
dacoities also, I am told, appears to have shown no appreoiable falling oft. 
'l'herefore, if my hearsay information is correct, then the natural con-
clusion is that the administration of the North-We8t ~'rontier remains &8 
defective as it was a few months before, and that is why 1 oppose this 
df~ and. 

:'\0 far M the military expenditure relating to that Province is COll-
c,orned, I ha (~ still to complain. That expenditure, in a very intelligent 
lllUJIfl(lr, haR been placed under various heads so that we may be unable 
10 distinguish it j but my examination, according to lny humble lights, 
of the whole demand, and my going into various it.ems, lead nte to the 
belief that 8 great amount of money, in a very disguised manner, ill spent. 
on the milit.ary department. In the last debate, on the occasion of the 

d~et  I raised my voice, and the anNwer given to me was that this ex· 
penditure was indispensably necessary. I had to b'Ubmit then, slld I am 
l'c-:mlnnittiug now, that as a matter of fact 110 CQnvincing explanation haH 
ever been given by the Government of India. May I allk the Honourable 
thc Pinance Member if he will be kind enough to enlighten me as to any 
cogent aud IiIltilJfactory explanation he has ill support of that expenditure. 

After making these brief remarks, I come to the remarks printed ih 
the last column of this printed Supplementary Dcmalld. There we see, Sir, 
the wordll, " Us. 6,000 for additional income-tax expenditure as approved 
by the t.andin~ Finance Committee added to thc it.em which was voted 
by the AH8embly," printed, on page 151 under the head" 'I'axes on 
lncom\!" in the detailed cstiffiates and dmnandH for grants as voted by 
the Legislati"e Assembly for 1922-23. The total amount voted was 
RH. 46,000, and here I find that an additional demand is now asked fot,. 
No explanation has been given, barring this, that the Finance Oommittee 
htls approved of it. I will submit, once for all, that the opinion of 1ihe 
Standing Fillance Committee is nu authority for us. We should like 
to be convinced where thiH mOlleY. has bern speut and for what 
PUl'POIo;C t.his mOlley WII.S J'cally required, Some indication of purpose is, 
indeed, givell ; hut, the explaJlatioll, which ought to be given and which 
seems to 00 requiKite to convince \lll, is not forthcoming at all. Therefore, 
I w()uid ask the Honourable the Finance Member to give me flOme explana-
tion which may eHtablish that this sum of Rs. 6,000 was indil:lpensably 
llecessary, for the income-tax department, to maintain the income-tax 
staff. Simply putting this remark is not sufficicnt. 

011 thelSc gro d~ I move thc amendmeut : 
'/ That the provir;ion under the heal! ' North·West Frontier ProviD(ltI , be 'ed ~ d 

oy R.I, GOO." 

nr. B ••• Gour : Sir, there are only 29 Members present in this 
~~. 



The Honourable Sir Malcolm BaUey : Before the major pa.rt of 
Dr. Nand LaI's a.rgument. is dealt wit.h, I will provide ,him with the 
information for which he has aued on the ~ t of the proposedulcl'ease ' 
in the Iucome-tax Rtaff. It is perfectly true that the Standing Finance 
Comutittee does not represent any " authority" to thi" House. That, I 
ndl~r ..tand  waR the word used by Dr. Nand Lal, although, Sir, I am 
afraid it I!O often happen!:! that when my Honourable friend speaks the 
centre of illtert'st is tl'all f(~l'red from this House to the lobbies that the 
l'lOuYt'l'lolation there makes it Il litt.Ie diffimllt to uudf'l'stllud exactly what 
poillt he is makillA'. Bllt altho ~h the Standing Committ.e(· dOCR not 
of courS6 represent lIny unthOY'ity to this House, the HOllo\11'ahle Member 
mo;\" take it for granted that. de and~ of thiR nutUl"(, UI'(' v('ry clln'fully 
f>cl'ntil'isl'c1 hy the Htuncling' Fhlll11ce Committee before they comr to the 
n ~e. 1 have 110 wir.;h to detail to tl (~ House the whole of' the illforma-
finn ihat waR placed before the Rtandhlg' I"inanee Committe{', in this case; 
it will Ruffiee to give a very brief f'IUmmary of it. ... 
'1'here has been a very considerable increase in the number of asses-

seeR in the North-West }I'rontier Province owing to the development of our 
specill.lisecl cstablishment. It was 2,423 in 1918-19-1920-21. A speeial 
Imrwv was then carried out and the numher of additional assessees waR 
plnr·(>:l at uhout. 800. The lo (~ en e was that it was found impof!8i-
hI(> to <larry on the work withont one additional officer, and from the Rum 
I'lam>d in the Budget you will see that the officer WaR not. one of very lligh 
!'tanding. The increase eommended itself to the Standing Finance Com. 
mittcp. as one which was due ('uti rely to the increase in the number of 
8SHel.;)(peS, and it was hoped, alld I think on good grounds, that the increase 
would be remunerative. Sir, you cannot in these scattered areas expect. 
to colle('t yOl11' income-tax with exactly the same economy as is possible 
in the larger centres; you must make detailed inquiries throughout a 
Fiomewhllt larA'c lind extended &r(>a. And -finally, Rh', if you are to earn 
yo.tIr income-tax you mURtt'mploy an adeqnate establishment to U() Ro. 

If you are to protect. your income-tax payer, ~' ll mnr.;t have ap 
adequate establishment in his interests. " 

Mr. K. B. L. Agnihotri (Centl'lJI Pro\'inces Hindi DiviRions: Non-
Muhammadan): May J know why are Rs. 7 lalrhs wanted for that 
r~ in e ? 

Mr, Denys Bray (Foreign Secretary) : Sir, when I Ree Dr. Nand Lal'R 
name coupled with t.he North· WeHr. ~'l'ontif r Province, I can. generally 
lllllke a shrewd guesR at the sort of onslaught he is preparing. Forewarn-
ed I am sometimes abll' to forellrm mYl'elf. But to-dax he lulled me into 
security by his very mo,dcration ; for in dealing with the N orth-West 
Frontier Province, it is not usual wit.h him to seek to reduce the budget 
by Rs. 500 or even by thOllRands. He nimR at the total extinction of 
the province, budget and all. I aSl'mmed, therefo're, that he was simply 
out for a little information, and I thought he wnuld seek information 
regarding the doings and mnsings nnd the conclusionH of the North-
West Frontier Committee. So I came prepared with a niee little 
speech. taking up the attitude of discretion itself. I was going to beg 
the Honourable Member most discreetly to sufl'er a littl~ longer ill 
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patience. I was going. to explai!l that the rontie~ o~ ittee 80. far 
had arrived at no final conclusIOns and that until their conclusIOns 
were actually final, I could give him no further information. But I 
find that he threatens or rather that he started with threatening U8 
with a general review of the whole frontier administration. Now, Sir, 
that really was the subject of our frontier inq\'liry, and I do not propose 
here and now to dwell any further {)n it. He asked what had been 
done in the matter of raids, and I think he Mid-owing to disturbanceR 
outside I am not quitl! HUl'e that I quote him Iw(,ul'at"ly--tlul! ftcMrd-
ing to his information thl' raid!! w('rf' on t he i (~rf'l e. Now unfort.unnh'ly 
I am unable to cllrry flgUI'NI in my hrad, nne' still mot'e unfortunately 
I have not ro ~ht the necessary papers with me. But the of her 
day I prepared an answer fill' the Council of State giving the filZures 
for the last financial year; and the figures of trans-frontier crime 
under every head,"n every cat.egory, showed roughly a decrealle by 
hillf of the fignreH for the preceding year. The figureR are Rtill grim, 
but this strikinlZ decreaRP iR a er ti llatin~ r('cord for thoMe officers 
on the frontier who are now engaged in the lahori!HlM task of recon-
struction on the frontier aft.er the great upheavals from the year 1914 
onwards. Th('y nrc full (If rn i (~ that the end iR in Right. 

I cannot help thinking that the Honourable Member-and here 
J may refer more particularly t.o lIr.Agnihotri '{oJ qUeHtion-iR under 
some misapprehension as to the prccise meaning of the figurelj before 
U8. I had hopes t.hat the Honourable the Finance Membet· was going 
to explain the precise pORition. But in brief it ii'l thiM. ·The Alltlembly 
declining to listen to my voice in the budget debate cut the Frontier 
Province hudlZet down by HR. 12,91,000. Now we have gone at lesst a 
lakh and a half better. True we were not able to make the whole cut 
in the vo'led iteml'!. But, Sir, it would ill becomtl this House, I think, 
to object to the fact that we t.urned to the non-voted itemll t'o make up 
a large portion of the cut. And not only that. We instit.uted on the 
North-West Frontier a retrenchment committee-but I suppose my 
Honourable friend, Sir Deva Prasad 81lrvadhikary will object to this also 
as a preliminary eanteY',---nnd Oil that Committee we were able to secure 
the serviceH. of MI'. Sadudin, the leader of the PeHhawar Bal', and ,one 
of the most prominent. public men that the Frontier Committpe eame 
!Ieross in our progress through the province. Thanks to their labours 
we have already effected a retrenchment of over Rs. 5llakhs of recurring 
expenditure Rnd vario1:s other Pl'opoHlll", at'ising ou.t of that Committee 
arp, now before us. 'rhey on~r several lakhs more. 

I think I havc dealt with all the point.s that my Honourable friend, 
Dr. Nand Lal, raised. And in any case I do hope that I have explained 
to the House and convinced the Honourable Member that on the North-
WI!lIt l"rontier we are now engaged-and I suggest with considerable 
snccess--in carrying out a three-fold programme of peace, retrench-
ment and reformR. In what manne·r t.h·ose reformfl will jllflue I cannot 
say. I decline to anticipate the Frontier Committee '8 conelusion8 of 
which I have no official knowledge., 



DEMAND,:'; rOR 9Ul'1'LIIIBnUY (mAIM'A • 

• 
Mr. Abdur ltahim Khan (Nort.h-WeRt Frontier Province: Nominated 

Non-official) : Sir, I had no idea that I will be obliged to speak, but when 
I saw my friend, Dr. Nand Lal, again Rtanding up to diseuss our frontier 
province, it iF! my len~ ll t. duty to bring to hiF! notice in particular that 
things have chll.nged from worr.e 10 better there; he \viII be delighted to 
know that at preR('nt. therr is not a Ringle kidnapPNI pel'R(m either in TO<lhi 
Agency or in Wana Agency. He must also know that Tonk which used 
to be always raided iR altogether free fl'om a Ringle dacoity or a Ringle theft 
owing to t.he appointment of local levies. I am tIIurprised that ~ho  
or other the tl'tHlency of thiR ARRembly nnfort.l1nately iF! against our pro-
ville!'. (CrieR of " No.") I nm glad to hral' " No, no." But T am Rllre 
1 hilt t hOlo.I:' g"f'lIl1enH'n with whom WI> lind th(~ pleuRllrr of working on t.he 
}1"l'CIntit'I' l llil'~' ('ommitt('r, thmigh 1.lWl'f! may he ROme differences of 
opinion bet.ween WI have come back from the Frontier Province with a 
bett.el' idea and 1\ ett~r opinion about the public there, My friend, 
Dr. :Nand J/al. will be deli~hted to know thntours il'l the ouly pr'ovinoe 
wi,Cl't' ther'c is I\() II illdu-Mllhlilllmlldllll Ilneatioll at. all. 

I lUURt tell my fricnds that fOl'tuuately we have not hadtluch bad 
and ilad riots IlS those which recently occurred in Multan. In spite aU 
of that the officers '/lre oin~ ill my pl'o\·ince botb politic,l and. milita.1:Y, 
J think it. will be sOlllewhat. l~rat('r l I'll t (~ pnrt of some Members of this 
HOllse if they do 110t adequateJy acknowledge and appreciate t.heir best 
s('l'Yices. 'l'he IIttitude auopted by (' l~ of the Members of thc.Asaembly 
t.owards those l'CSPOllsible officcrs would tend to discourage them. What 
will be the result? \Ve the residentH of the province will suffer, because 
those officers will goi-t diKhl'al'tened which is but natural so that they won't 
put i11eir hearts info t.heir work which they would otlH'rwise do. I must 
tell the Honollrable Members of t.his Honse that our province ha.'1 improved 
ill each and evel'y respect, lind if therc had been any unrest or. any 
dal!oities, th('St) WCl'e Hot due to the fault of allY office I' whatsoever, th(lY 
WI:!'C' firF!t.ly due to the geographical position of the North-West Frontier 
Province itself and secolldly it was due to thc unrest in Afghanistan, and 
lastly J must say it was a.lso mainly if not entirely due to the general 
lJl11'l'st all over India, My friend iR right to sympathise with those people 
who suffer from dacoitieR, but at thc same time he should not forget the 
fact that similar dacoities take place all over India-for instance a big 
dacoity took pllwe recclltly ill AlJlIJw hUll. (erieH of " No, 110 " from the, 
Thlited Provinces Members,) Some JIolloul'Itble Members say" No, uo," 
but.' what was that dacoity in a motor car' (A Voice: " That was in 
DC11gnl. ") Anyhow the present peace in the Frontier iR entirely due to 
tll,; good flllll~ l el t of the political officers hecuuse they have kept these 
ull1'uly people under control. Why should you expect thORC people to 
h'lhavc well, wIt? RllOuld they not. commit dacoitieR when they see that they 
a!''' a paying, bURiness and cimcern f (Laught.er.) nut I say the present 
pellce in the frontier is entirely due to the wonderful tact displayed by the 
political officers. hCCOllRC they arc in conHtlmt touch with these unruly 
pt'oplc IIml t.hey have hrought. th(,nl IIlldE-l' their control and influence. .A 
good mOllY Memhf'rf; of t.hif; House evidently do not. know as to what the 

~i iilll of the Bl'itish Government is in the Independent territory, ·and I 
may te]] them t.hat t.he Political Officer haR not got any authQrity there, 
he haA 110 military force at his command. The Political officer in that 
pllrt of the province has to do everything in his own good andti.cffnl ways, , 
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whieh in other words means he ~ho ld be 011 friendly terms with those 
people. I do not want to flatter anybody or to be called" Khushamadi ", 
bUi I eannot help mentioninA' Major Parson 'Il llame ill particular at this 
occasion who after the military avocation of \V Itna, nlwnYII moved about 
without any military aid or escort in his agency with these wild Khasadars 
rir>king his life at eaeh and every step. Will I be wrong if I say that not 
only the Government of India but also the British Government should 
be proud of such persons ; these are the persons, fortunately officers of 
81.lCh type are many in number in our Province. They have 8ucceeded 
in winning the confidence and respect of those people. If sueh an officer 
has won the goodwill of these ind end~nt fl·rritor;v people, I think it 
iR most creditable to him, and it. will be extren1l'Iy unkind 011 our part. to 
discourage Flllcb OffieM'R. [ would l'eqncHt mr HOIIOUl'lIbl(' fricnrl 
Dr. Nand Lal to kindly CODle to our provillce Hlld see fOI.' himself t.he con-
dition of things, and if he (lomes, I am s1Il'e he will eomf' bAck quite a 
differ(,nt perRO II and ehangl~ hh~ opiJliolls. as my Honollrable fricTldH Hao 
Bahadur Rangacharial' and Mr. Samnrth hUVl', I think, ehl l ~e(l their 
viewFi about the people of the frontier. There may he Aome difl'erenee 
of opinion between' UII, but T oon Flay thiR mnch that t.hey have come hack 
'With better ideas about our people, and T am proud of th(' opinion which 
they hold about our people. 

Dr. Nand Lal : Sir, 1 would not have taken any more time of thiR 
Assembly, but I am sorry I am now ('oll1}w]II,(] to talte Home time to r('ply to 
the remarks of the Honourable the Finance l\f('mher. My remarks were 
quite pertinent. I clearly referred to the item of HR. 6,600, and if tht~ 
HOHourable the Finance Member had a good many irollR in the fire and he 
was looking into other things, while I was makillg my obseT'vatioIlR, I am 
not responsible for it. I clearly a.'lked, for what purpose he "'aR gOhlg t.o 
uk for Re. 6,000. You have already taken many thotlsnnrlR ollly a few 
montlis back. Could YOll not anticipate that this !ipedal expenditure 
would be required' This was the point that I laid before the House, and 
I am sorry that the Ho'nourable the Finance Member coulrl not follow 
me. .. 

With regard to the reply given by the HOlJourable Mr. Bray, I may 
say that I would have accepted hiM view that he iR not ill a pOFlitlon to give 
an adequate description of the meaFlUl'es which have been taken, heeause 
thl'l Report of the Frontier Inquiry Committee is expected to be put soon. 
However, my Honourable friend Khan BahaeIuI' Abdur Rahim Khan has 
foret'Ci me to make some remarks in reply to the explanation given by the 
lIollourable Mr. Bray. 

... 
Mr. President: Order, order. I thought the Honourable Member 

was ftoing to make a personal explanation or withdraw his motion. Even 
the Honourable Member from the North-WeRt Frontier Province cannot 
force the Honourable Member to make some remarks which are out of 
ord6l'. 

'fbe «J.uestion is : 

~ he provialO1l, ••••••••• " 



bl':MANDS JOlt SUl'I'I.EMBNTAltY GRANTS. U41 

Dr. Nand Lal: I have 110t fiuished, Sir. I was gamg to give' an 
am;wcr t.o thoflC rcmlu'k!,l, made hy the Honourable Mr. Bray and the 
HOIloul'able Khan Bahadur Abdul' Rahim, relating to. the merits of tae 
udru inistration ....... . 

Mr. President: The Honourable Member can take $nother oppor-
tunity. 

The question is: 
" That the provillion under the hend ' North·West Frontier Provinee ' be reduced 

by Be. 500." 

The motion was negatived. 

EXPI!:NDITURE ON DJU.HI. 

Dr. H. S. Gour : Sir, I beg to move : 
" That the proviBiou under the head ' Delhi ' be redlle.ed by RII. 1,000." 

Hir, I hope the Honourable Members will not treat this motion 
in the same cavalier fa!ihion in whieh they had been treating the other 
motions. Very fow words are required to commend this m6tion for 
the acceptance of this House. HODl)urable Members will find that during 
the budget discussion, our Party claimed to reduce the Delhi grant by 
Rs. 1,67,000, and the Honourable Mr. Jamnadas Dwarkadas also 
wanted to' reduce t.he Delhi grant by the same, if not a larger amount. 
On a compromise being reached with the Honourable the Home Member, 
hc said: "  I am, however, preplu'ed to say that the Government prefer 
to reduce this demand by Us. 1,00,000. " Honourable Mcmbers will 
find this st.ated at pnge 452 of the Budget. C<.1nsequelltly the demand 
under the head " Delhi University" was reduced by RH. 1,00,000 at 
.the instance of the Honourable the Home Member who aecepted the 
reduction on behalf of t.he Govemment. Now Honourable Members 
will find that this redu<:,tion has n(,t, becn given effect to. If Honourable 
MCIl1bers will turn to page 780 of. the Budget for the current year, 
they will find that out of Rs. 67,11,000,. which is the budget estimate 
for the current year, there was ample room for the reduction of one 
lakh of rupees, and because they knew that there was a very large 
margin of reduction t.hat they accepted the motion of this House. 
What has sime occurred to increar.e the estimates to justify the Honour-
able the Finance Member to come up before this House and say ., we 
have. fail('d to carl';\' out our compllct ", I do not know. Let me a ~ 

the Honoul'able Members that when I speak of the Delhi Grant, I do, 
)lot speak of the Impel'in) Delhi (h·/lu1. I am only speaking of ihat 
small Delhi which is not bigger than the palm of your hand, Bome 
H or !) miles long and almost IlS many miles broad, one city the 
administration of which cost thif.j large sum of Rs. 67,00,000 and the 
revenue from which is not more than Rs. 32,00,000. Well, Sir: I should 
like very much to kuow in what direction the Government have cuttaited 
their expenditure which they. hlld agreed to do. I am informed-
and I speak subject to correction-that this reduction of one lakh' of 
rupees has been made upon Education. 

The University of Delhi, which you launched into existence on the 
last occasion, has been vitally aff~ ted by the reduction ()f BB. 25,000 
O'lt of the very small grant of lts. 7:1,000 which you voted. rh ~r  
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and other schools, I am told, b" the number of 15, which are the 
prime necessities of the nation, which 18 a nation-building department, 
which -is necessary 'for the very growth of tile Indian nation, have been 
shut down. Do you approve of it' (Cr'ies of "No.") Do you for 
one'Dioment lend your voice to cutting down this expenditure upon 
the most vital needs of t.he nation T If the Government had abolished 
a few superfluous offices--if the Government had cut down the very 
large expenditure upon buildings,-we would have nothing to say, ,but their 
sharp axe wail appJi!'!l to strangling primnry education, secondary educa-
tion, higher at~on  education generlllly. which should have .,heen the 
last to be touched l,y the l'drenchm<>n1. axe. Sir, we have complained, 
and complained bitterly at th<: last Delhi Session. Our opiniolls you 
will filld enshrined in this voluminous record of our Delhi Debates, and, 
if oue thiug were ma<le clear then, it n~ this, that, whatever retrench-
ment we lUsh, whatevflr l'etl'enclunl'nt you may give Cft'tlCt to, you shall 
Hot touch cducation. What is the exp.mditure of the Central Govern-
ment upon educati.on Y 'Vili the HOllourable the. Home Member iuform 
us, If he did, yon would "00 how tllis vast Empire of India is being 
starved for wallt of educat.ion. You will Mee how we have to hang our 
heads in shame when we compure the miserable illiteracy of the people 
of this country with the advanced und ad,ynTlcing nations not ouly of 
Europe but of the Far East. It iH U lllmentable Rpectitcle, n groSf; det'e-
liction of duty on the part. of t.hose who lire responsible for the construc-
tion and development (If the Iudian }·;mpii£'. 'Ve are told. Sir,-we have 
been repeatedly told--om' finances arl' RIIMt, we are 110t able to meet 
all 0111' requil·cmentN. Let me point out, 8it" that, whatever may l ~ 

our shortcoII1ingll, whatever Inay he tho fhll'Ilcial-stringency, there is OlUl 
lIubject which is dear to the nation and it is education, and no retrench-
ment, }iowever urgent, howevcr imperativc, shall cripp.le, IItarve, or 
kill education. That, I say, is a considered policy of this RouHe. 
(Applause.) The Government havc offended against that policy. .AmI 
I ask you, Sir, that we must now raise our united voices in protest 
against the conduct of the GovenJment in starving cducation. 

The Honourable Sir Malcolm BaUey :  I WIlR llOt aware, Sir, that the 
previous demands had been discuHliCd or decided in at all a cavalier Rpirit 
by trot! Assmnhly. I have lio CllIIse of con.plaillt on my idt~ as to tho 
d~ iflion  of the A8l!Cmbly on }ll'eviout! demands for supplementary granu>, 
and I am utoniHhed to find that Dr. Gour also, who claims to voice the 
view, of a number of Members of this Assembly, should have cause to 
eOll1plain of the procedure adopted by it. With regard to the expenditure 
on Delhi 'DOW under discussion I shall certainly give no cavalier reply. J 
,.,hall give the tacts and leave the. House to decide how far they jUl:!tify the 
charge brought against the Oentral Government, and in such warm terms, 
by Dr. Gour. . .. ~ ~ . 

It is true tbat tbe whole of the lakh ol rupees whieh it was hoped to 
redu<;c from the expendit.ure on Delhi was not. realised by the reductions 
made by the Home Department. It if'! not however true that all the reduc-
ti01f!q made were under the head " Edu6&tion." I take it that the Bonae 
will agree with ~ that the real gravamen of Dr. Gour's charge wasllot that 
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the whole of the savings had not been realised but that such saving, as had 
been realised had been realised by reducing the provision for education. 
What, he said, was the position of the Central Government ill regard to its 
expenditure on education? Shlluwful----or little Ahort of shamefuL Well, 
Education, of course, save in the small areRS under the Central Govern-
ment, is'not the function of the Central Government I1t all, and if we place 
a eomparatively small demand in our Budget on that account, it is merely 
because we are no longer ill charge of that particular subject, which is, 
of cou'rse, a transferred one. So much fOT the. general question. Let me 
turn to the particular case of Delhi. i\nd again Dr. Gour will not, I hope, 
complain if I pour a little cold wat(>1'on the somewhat heated view which 
he addres.'Icd to the House. I am 1I0t by nature illcliued to make insinua-
tiolls, hut when he mentioned the word "Delhi Universit.y ", I think 
I detected a little added wllnnth in his voice. Now, the cuts that have 
l~ell made in etlueatioll ill Delhi arc 1I0t of sneh .!l character that they 
d('~er e the severe t.;tigma that Dr. 00111' has bestowed upon them. Educa-
tioll will not be brought to 1111 elld ill Delhi, Primal'y schoo!!';, the House 
will be astollished to heal', have lIOt. been affected by the cut which has 
been made. No reduction-I have it on the authority of my Honourable 
colleague the Home Memhrr···-has been made ill the provision for primary 
cd U(,-8. tioll. 

Dr. B. S. Gour : Fifteen schools have not been closed down '/ 

The BOD.ourable Sir Malcolm Balley : If they havc, it must be due 
to Hle action of the municipal or n ~t.ri t Boaril authorit.ies under which 
prinllll'Y HehoolH arc admilJish'l'e(l. The provisioll made by the Central 
OOWl'lImellt haH not been reduced. So that, on that particular point, I 
thiuk, my IUlHwer is complete. 

I now pass to secondary flchooli!-equally an important department of 
education. Now, the estimate for 1921·22 for the secondary schools was 
HM. 1,65,000 and the total budget estimate placed before the Assembly last 
yeAr was Rs. 2,49,OOO-a very considerable increase. After consulting with 
the hi~f Commissioller it waHfoulld thnt in certain respects such as 
building and furui,tllre A'I'Hllts, the expenditure could be red ed ~ endi
ture, that is to SIlY, ol·igillltll~ .. provided in the Budget which as I have 
pointed out was ill ittmlf II very considerable increase on the Budget of 
1921-2:!. Now, I thiuk, thut, if /lily I.Joeal Government had to meet a 
tiiqlilal' charge, llulllPly, that they had.made a small reduction in building 
~lld f~r it~l'  gr~lltti .011 lSceondllry schools, in order to meet acknowledged 
fill IillClal dIflimlltIefol, It would perhaps resent so warm a charge brought 
Ilgainst it IlII that which hilS bl'Cll advanced by DI'. Gour against the 
('entral Govel'lUneut. My point. will be clearer if I give the House the 

1 PX (')(ltl't igtll'(~ hy whieh the grant to IIccoudary IIIchools 
,  •  . It\l:,; "('ell 1'l'tltWPll. It is Us. 10,000 only. Then I 

c,o.mc to the A rtR Col\egm;, for I wiHh .to go throngh the whole of the ~t 
WIth Dr. Gour. In 1919-20, we prOVIded the Arts Colleges with grants for 
Rs. 64,808 ; in 1920-21, there was an estimated expenditure of Rs. 94,570 
un increafolc of ROIM Hs. 30,000, That in itself goes to show t.hat we er~ 
not niggardly inclined. J II the eurl'cnt ypar's budget that expenditure 
was furthcr increased to Rs. 1,Ol,50O-again a further proof of the desire 
~f th~ Ctmtral (}overnment to treat th~ at~r in a f~ spirit. ~~ 
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however made those advances in progl'ctltlive expendit.ure, an examination 
was made to see w}lcther there wcre allY poi lit,.; ill which the l'xpNl(liture 
on the Arb:! Colleges could be delayed, and it was fouud agaiu thnt in 
respE'ct of building II. delay eould lw ll titi ~ l. Building grallts were 
reduced by the triflillg' slim 01' n.s. 10,000. Lastly, I como to the Delhi 
University. All that was dOlw ill l'cf.,:'Im\ (0 that clH'risheu l)l'oject of 
Dr. Gour '8 heart--alld I have Hot of coul'se the sli!.rhtt>st (Iesit'e to criticize 
him in that he advances so warmly the caUHe of an institution in which 
h~ ii!l 80 keenly interested-all that was done ill regard to the Delhi Uni-
(~r it  was to take into cOllsideratibll the faet. that foul' monthS; of the 
~t ar had passed and that thel'efore 11 proportion of ()JJ(·-lhil·(l of the ex-
penditure which would have been incurred throughout. the twelve monthli 
was unnecessary; and the sum provided ,vas JH'()pol·tiotuttely reduced. 
If the total expenditure which the Delhi University huu asked for twelvo 
month!! was justified, and if durillg foul' lllonths 110 I·X}ll·/Hlit.ul'e hud been 
incurred, a reduction of that propol·tion of e l' d tlln~ WIIK ellHally justi-
fied. Well, Sir, that is the whole tale. I havc dealt with it. ou behalf 
of my  IIonourllhle Colleague, the Home 1h·mbcr, ·\\,110 a:.r/'Pt'd to the g('ueral 
cut in Delhi expenditure, but J do not thilllf that 1 am justified ill claim-
ing on his behalf that the fllcts which I have revealed to the Honse do 
not jl18tify Dr. Gour in Aaying that we have eithel' made the entire cut 
against education, or that the smaH cut which we have made ill r<'gard 
t .. education justifies the very heavy b-trictures that he has P/llolseu. 

Mr. President: The question is : 
'f That the proviJion ...... " 

Dr. H. 8. Gour : I want to reply, ~r . 

. Mr. President: The question i8 : 
" That the provision under the head ' Delhi ' be reduced by Re. 1,000." 

The motion was negatived. 

ExPKNDITURB UNDIR CONTllOL OF HIGII COHMISSlONKIl FOI: !NLIA. 

Dr. B. 8. Oour : Sir, I beg to move : 
" That the provision under the head ' Expenrllturc in Englund' under thll control 

oi' the High Commi.tllioner :tor India be reduced by Re. 1,000." 

My intention in moving this motion is to ask the Honourable the Fi11allce 
Member for information as to the necessity for this expenditure of 
Rs. 7,08,000, the last item in the supplementary budget. Honourahle 
Members will· find that this additional expcuditurc iti said to htl due to 
" oertaiu transferll from the Secretary of State's Budget, additional ex-
penditure of the Indian Trade Commissioner, East Africa and an expendi-
ture of £800 approved by the Standing ]i'in8.nce Committce in connection 
with the British Empire Exhibition". Now, Sir, as regards the British 

~l ir~. Exhihition, I understood that we had already voted a certain sum 
of money at the instance of the Honourable Mr. Innes who asked for a 
vote of this Assembly. Then it is lIaid " An unforeseen expenditure of 
£20,000 bas had"to be included owing to loss of stores through the sinking 
gf,dM·8.S.' Egypt'." I do not want any e%pianation with reference to the 
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sinking of the II Egypt ", for I think on the last occasion the HonO'lU'able 
the ~'inall t~ Member has given a sufficient explanation about the loss of 
the stores, But what I ;want the Honourable the Finance Member to 
explain to this House is, how is it that this large suni of money which is 
now asked was 'not anticipated at the time of the Budget, and why is it 
that the additional expenditure in connection with the Indian Trade 
Commissioner, East Afrilla, has become necessary' These are queries 
which I would Ilsk the Menthct, in charge flf this Departmcnt to 
explftin, 

ne Honourable Sir Maloolm Ha.iley : lltave endeavourt'd to obtain 
full details of the t"IlJlSfel's referred t.o, but I am afraid that. 1 have not 
lll't'l\ Hhll' to pIlleI' my h~ 011 tht'l1l for t.hl' mOIlHmt. But I mn aware 
of tht' ~ f' ' i  IIntlll'll of' t1Wi'!(' tl' llf~tioll  fllld T thiuk I can supply 
my HOIIOlll'lthlf' fl'i!'lHl with lUI ,answer to hiiol very IlIlIIlI'al qill'stiou 8!1 
10 h~  thi", ('XIH'/Hlitll/'(' WitH Hot t'orefilefm h~n we prepllI'pl! the 
Budgl't. 'J'here has hl'l'll R ('olltinulIl process of transfer of func-
tiolls fl'OTlI tlw Heel·(·tary of Atnte to tIre High Commisl'liolH')', Indeed 
I h l ~ IH'HI'd ( o l (~ ill IJOlldoll ask why it il'! that tlw High Com-
missioner still Ilit<l in Grosvenor Gardens and so much of the office of the 
Aeerf'tHry of f~t te I'('Trlams in \Vlritehllll ; thel'e has been II. sllllg'estion 
thll.t the ~itionl  rf the two Ilre heing Rlowly reverRed, The process 
lmweyer hnR hpen grndll1l1 : (,Heh ease of transfer hilS to he eonsidel'ed on 
itR merits Ill'! t.o ",hcth!'I' the Hig-h CommisRioner can or cannot suitably 
undertllke tho.,e f1lnC'tions. With the graduRI transfer of minor functionR 
from thp eer( t r~' of State'R office to that of the High CornmisRioncr, we 
have in rnnse(lll(mce t(l tram;fl'l' the conneded funds Rlso, the result of 
course being. ItS in the preHC'nt CHse, a {'(ll'l'esponding reduct.ion in fund:! 
Hhown in the hucig-et afol placed lit the disposal of the SecI'etary (If Statf' 
(Heae! 57). H ill, Sir, T understand, 1\ pl'ocess whieh is entirely in COD-
nl n('(~ with wisheR oft.en e re (~d }J('re that functions of thiH nature 
should he transfel'rNi from the Secretary of Stat.e who is in control of the 
Indian Government to the High Oommissioner who if! under the cont.rol 
of t.he Indian (T(,vernment, and on that grol1nd alone I do not think that 
my Honourable friend need have any feaRons to complain that such 
funetionR are gradnaliy passing-into the hands of the High Commissioner. 
With re~ard to t.he additionRl expenditure on the Indian Trade Commis-
sioner, East Africa, llO doubt my Honourable friend, Mr, Innes, will be able 
to ~n er the qlHRtion asked hy Dr. Gour, 

The Honourable Mr, O. A. Innes (Commerce and Industries Mem-
ber) : Air, as regards t.he additional expendit.ure required on account of 
the !ndian 'rrlldH Commissionel' in East Africa, I mURt frankly admit 
that a mistake was mnoe. I am not quite sure by which Department 
the mi!lta]re WH'l mnde, nor do 1 t,hink that it lltt~r  much, At any rate 
we RRkeil for f.1.700 fOl' tbe Indian Trade CommiRRioner inelusive of an 
ARsis'tant rad~ Commif.lsionel' 'in East Africa and only £1,!iOO was pro-
vided for by SOmtl mistake in the High Commissioner's budget, 

We asked the Indh!D Trade CommiRsioner in East Africa to examine 
l}is Rlldget mORt carp-fully ftnd lIe has beon able to effect saving to th~ 
ext.ent of RII. 6,700, But we 81'(' AhoTt of Rs. 15,300 if we I\re to provide an 
rndian Assistant to the Trade Commissioner in Bast Africa and that is 
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the rcallon why we have had tv pluccthis supplementary demand be£ore 
the House. I! we get the money voted, we should be able to appoint this 
gentleman, wI,o, as the House knows is to be an Indian ASRistant to tho 
Trade Commis!:Iioner, towards the end of the year. If we do not. get that 
money, then tIle appointment must lie oyer. As regards the British 
Empire Exhibit.ioR, I must COM'cct the statement made by my fricnd 
Dr. GOUl·. No provision ~t all was made for the British Empire Exhibi-
tion in last year's B!ldget. The House will remember that it W8S onl~' 

at the end of March that I was able to obtain the general a.pproval (If till' 
House to 0111' partic'ipat.it," in the B:chihition, lind thiM money h'l 
required mainly f~l' the salary of the Bxhibit.ioll ('ommisRioner, 
Mr. i a ara~ha n lllll·i. ·a  who WIl':l Itppoint.ed, I think, in ,June .and who 
has now gone Home and is making preliminary inqlliri<'!s in . comwctioll 
with onr part.il'ipationin rhp l ~ hihitioll in England. 

Dr. H. S. Gour : h "jew of the explanation fllrni~hed  Sir, I.beg 
leaye of the lI()u.;(' to withdraw my motion. 

TIll' motion 'VIVI, by IMye IIf the AFlsembly, withdrawn. 

EXPBNDlTUIIE UNDER CONTROL OF THB HIGH COMMlAAIONER POR lNDrA. 

Dr. Nand Lal : Sir, whell I went through the l-emat'ks, I waH forced 
to come to t '~ conclu!'Iivn that thp, reference haH been mad(l generally. 
Therefore I am entitled fo offer gencl'al remarkH. Am Iright, Sir' Will 
the Honourable the Chair give /I decision on t.his point whether 1 am ri~ht 
in my opinion that I am entitled to offer general remarkM. ut'cllllse the 
only deduetiolJ, from the relll8rl.s in column 10, j", t.hat reft'renet' 1111'" lwen 
made to the gent-1'I11 aRpeet of the question. 

Mr .•. S. D. Butler (Etltwation Secretary) : On the point of order, 
Sir. I undel'iltnnd that ll~' Honollrable friend, Dr. Nand LaI. deRirt's 
to rais£', the flllt'!-'tion of HII' I.:flian Rtudcnts Cnmmittt'c. If t.his iR RO. 
1 submit he will not bp ill oJ·der. . 

Dr. Nand La! : Moy 1 rise to n point of ord('r? I 8shd for the 
deciflion of the Honou1'fIble Chnir nnd my Honourahle friend, Mr. Butler, 
hllR intervenecl. 

Mr. President: The HonomabJe Mr. tl~r iR entitled to intervene 
seeing that he had Ii Ruspicion which may prove to he true. The Honour-
able Member is not ellW.led to aRk the Chair to give him a blankcheqne. 

Dr. Nand Lal : Sir, I move my motion, \vhich runs as folloWR : 
•• Thnt the provillion un1er the head ' E%pcnditure in England ' llndllr thc control 

of thl' High Commisllioner for India be reduced hy RA. MO." 

Sir, my 1,1'eRent ird'ormation iR-I am subject to correction-thl\t 
this high offif!er W8R original1y appointed to look after the interests, 

·,Motion Oft the Paper: "That the proviBion under the head • Expenditure in 
:F.ngland' nd~ tile ~ ntrol of. the Hi8'1l o ilei( ~r for Indi4 bo red f l~. b;r 
Ie. troD," 
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inter alia, of the students. That function is, as I have heard,' not 
adequately performed. 

Mr ... S. D. Butler: Sir, E'..8 a point of order, I Bubmit that no 
demand is being mnde by the Government on behalf of the students in 
England. I Imhmit therdoro that tbe r ~ lar  of the Honourable Member 
are out of order. 

Mr. President: The IIonourable Memuer must find some other 
subject. 

Dr. Nand Lal :  I shall not speak on the general aspect. I must 
bow to the Chair, No,,', Sir, I will speak within the four corners of this 
demand. May I invite the n1ilmtion of thiN Honourable Assembly to 
the latter portion of the remarks l'rillt.(d in column 10. . The remarks 
which I take eXcl'pHon to are as followli : 

" All ull.fore8l'ell additiun of £20,01)(1 hll.8 bad to be induued owing to loss of 
stOnlS through tho sinking of tho • Egypt,' It is posllible that this will be recovered, 
hut this is uncertain vt. l'TOIIl'nt," 

NOW, this sort of dClnnud is aliked for ulJd this sort of explanation is 
incorporate(! ill the c:oluInn meant for rcmarkti. Is the Honourable the 
Assembly 'latil>fiell with the COI'l'ectllcss ur prupriety of these remarks f 
These remarks arll based on hypothetical conditions. I thillk this Assembly 
would expect thllt there should be some sort of certainty in the remarks 
when asking for certain demands. Then, further on, it is sta.ted : 

•• £6,400 hUB a1ll0. hnd to be added on aecocnt of lcuvc ~ lari  which a provincial 
Government failed. , ... " 

'1'ho name of the (Jovel'lllnent will not be given so that we may be kept 
in the dar1{, lind we n~r not be able to come to any definite conclusion. 
Which ill that UOVCl'l1lncnt· which unfortunately did not take notice 7 
I ask for this information, 80 that we may not troubl£ the ~ ~rn ellt 

of India ill future. 

The Honourable Sir Malcolm Hailey: At any consequence, I decline 
to reveal the ~ ret. c: 

Dr. Nand La! : The remarks go on to say that this amount hal> also 
had to be added ., Oil account or leavo :salaries which a provincial Goverll-
ment failed to tuke notice of when forwarding its original est.imates to 
the High ('ommissiOlwr." J n the fir'Nt I,lace, 1 object 10 this sort of 
l'emarks. In the second place, 1 a::;k what WllS the necessity for asking 
for thil> mClII'3'. '1'heS\! remarks ure Hot convincillg at all. They do not 
bring ho ~ to us that l'enlly th(~ ltIolley is required. 'l'hurefore, I move 
this amendment, aud 1 hope, that th.iI:; H()Dourable Assembly will accept 
it. 

Mr. President: Thc question id : 
" That til(! provision undl'r tllll hem! • EXpl'ntliture ill Englund' under the control 

of the High Conunissiul1er for Indiu be reducud by RII. 500," 

.The motion was ncgativcd. 

Mr. President: The question is : 
•• Thnt for the amounts IlguiJ1st l'/lch bellu of dt'mantI ShOIVII in C'olumn 3 of the 

I:ltutement entitlod I Statcnlent cOlllpariLi the total voted and non·voted expenditurg 
klcludud iu ollch ifuut lWuer I l ~ll lldit l'  froUl lllvellUU' for 1922·23 with thll 

o 
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reviled eetbnate. of e~ ndit re for that ycur ' be BubBtituted tile amount, Bhown in 
eolumn 6 of the lIUIle Btatement, the slivings indicated in column 9 being tranaferred 
to 1Ill'et OlU\Ilt!ll expen(Ut.ure .hown in the bIID10 colulIl II , and that a lIupplernOlltary grant 
of Rs. 13,09,000 be votl'd by the AIJIICIIlbJy to cowr the total exe_ in 'Voted expendi-
ture undcr I Expenditnre frolll revenuc '." 

The motion was adopted. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Auambly: Sil', a Message has beCD received from 
the Secretary of the Council of  Statc. 

111'. PrtIident: Let the MellHage be rcad. 

Secretary of the Auembly: Sir, the Message runs lUI follows: 
"  I am directed to inform you tlwd tlie CUlm..,il of Stede l.a1)6 at their mllet,,",o 01 

S6t,. September 19.93 agreed, withollt mly' amclldmcllt., to th6 Bill to rcm01)O the 
rutrictj01f.l impo,ea 0" tlte frarl8fer of ""'PI! f'cgw/creel in Brit .. ,. India, whicll WGB 
po.llm b, tlle Legi8f4fifle .A..,embl, OH tl16 ::Oth September 19!f." 

ADJOlTRNMENT OF THE ASSEMBLY. 

Mr. PreaidlDt: This IIouHe now stanus adjourned to n dnte in 
January which will be announced bCl·eafter. 
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ENGUSH THANSLA,1'ION. 

Kaulvi )[iyali Asjad-ul-lah (Bhagalpore Division: Muhammadan) : 
Honoul'able Prt'liideut and Honourable Members of tho Housc, 1 rise to 
oppose my Honourable friend, Dr, Oour's Bill to amend Act III of H!72 
for the formation of a Committee, Beforc I come to my point, 1 i~h 

to tell you that at the last Delhi Sef;lion "hen tbe Civil Ma.rria.ge Bill came 
up before the Council, 1 was unfortunately ill. Some of my Honourable 
M.uhammadan friend II, who are present hel'e to.day, had then supported the 
Bill by mistake. As those gentlemen might then have overlooked the 
distinct commandments of tlla holy QOl'an on ma.rriage and the ordinances 
relating to marriagE', fOl" if ally Isla.mic sect, whatever tOilet a.nd views it 
~  hold, if it goes aga.im,1; the cleai' text of the Qorsn it is bound to he 
l'oDtidered ouhlide .the pale of Islam, to such gentlemen I quote the verses of 
the holy Qoran 80 that they may proceed mOflt cautiously and t.houghtfully in 
rpprd to this delicate question. No book whatever ('.an aUer tlw command-
11lents of the QOl'an, No Vt'l'se of the Qoran can be alt~red unless by anothel' 
vorse of the Qoran itself, nOI' can a.ny ~ 'elon  however 1$!I1l'Dcd and orudit.e 
h~ mJ,l bel utter .'Bioil. 1rorQ in on~ra.dl tiofl of an, verse of tbe QOl'&I1, 
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nor will anybody accept such a statement. The High Lord. in his holy 
Qomn e;ays: 

ilia ld tankihtll mU8A,ikdti 'ltatta !}umi1l"lfa u'a III amatttn. mominattm 

"1tairllln .min mu,1t"katiN fDa lau aajalmtt.'t1lt; Il)a let tal/kiAul 

m"'hrilina IuJtta !/Umiml tea lnabdum muminun kAail'um min 

ftuilAriRin ilia talt aajaba 1.'11 111 , ttlttika !ladoona ilan llari f.l'aZlalw 

ladoo ilatju.nnllti tool maulljirati (Sura Baqar, para. II), 

And do not marry tht! idolatl'i!sses until they believe, a;nd certaiuly a 
believing maid is better than an idoJatresB, even though she 
should please you; and ,10 not· give (helieving women) in 
marriage to idolaters until they believe, and certainly a believing 
servant is better than an idolatet', even though he should pleaEC 
yon; these invite to the hell end Alta" inl'ites to the paradise 
and to forgiveness by his will. 

Dr. Gour has issued a notice of amendment to Act III of 1872 relating 
to Civil marriage which il nut concerned with religion at all. The pt'eamble 
to this Act states that the Act will apply only to-those who ore neither 
Hindus nor M ulisalUians, nor J ains, nor Buddhists. '['he learned Doot.or wants 
an amendment to. the schedule of tLe said Act, but the (~hed le is BuLject t.o 
the preamble, The object of tho ~hed le is that any pel'Ron who wishes to 
be governed by the Act should declare that he is neither a Hindu, nor a. . 
Mus&almau, nor a Ja.in, nor a Buddhjst. 

Now unde'!' the Government of India Act no Bill ill connection with any 
religion or teligioos usage call be brought before the Council without the prc-
vious /lanction of Ris Excellency the Governor General. This is a Jlreliminar\' 
flbjection to the introductioll of the Bill In the Queen's Proclamation of l;t 
November, 185'3, it is clearly laid down tLat· in framing Jaws regard will be 
had to religion and religious usages of tbtl people. 

Now in brief the Muhammadan law on the subject is this, tha.t according 
to the holy Qoran arria~ with a. non-Muslim woman, i.fJ., who is a lJIuIArika, 
is inv"lid ulltil Nhe becomes a Muhammadun. The Dill, which is clearly in 
contravention of the Government of It.dia Act and Queen, Victoria)s Pro-
clamation, will, if pat'lsecl into law, result in thl.'l abrogation or alteration of the 
Muhammada.n law relatinl1 to marriare, In the present political condition of 
India it is 'not at all aclviaable for Government to attempt any alteration or 
abrogation of the Muhamma.dan la\v. Any person, be ha a Mussalmall or • 
Hindu, is at liberty to declare that he is not a Muhammadan or a. Hindu and 
tha.t he wishes to make himself subject. to Act III of 1872. Whete is the 
necessity of altel·jug this procedure? 

But no law can he enforced which has for its object tbe amendment or 
ahrogation or the Muhammadan law or tbe Hindu Dbaramshastra, And we 
strongly protest against the I'cceptance on the }>art of Government of an.¥: suoh 
amendment 8S will very likely st·il' up fl'esh discontent in India. If Our Hindu 
brethren desire the el,fol'cement of any law agai(lst theil' religion, Muham-
madans will have no objection to it, if it he explicitly provided that the 
amendment will in no wise affect the Indian Mussalmans. 
My Honourable friend, DI', GOUf, has remal'ked tbat the Moghal Em-

perors bad contracted Bucb marriage!1, but I venture to ask him if a king is a 
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religious head or a leader wholle actions we a.re bound to follow. If tholl8!\ndll 
of such kings or non-kioR's contracL such ·~rria.ge  our Q:>ranic ordinance • 
.. ill not be a.ltA-red a bit. It is well kuown to my Honourable friend tbat ..\kbar 
was tbe great-est of the Moglml Ernperors. But tbi. irreligious act ot hi. 
c&.ased snch a stir in the othel' Islamio countries at that time, that a Mubam-
mada.n king of another country wrote him a threatening letter pointing out to 
bim that aa he bad forsaken hiB religion he was no more thaa an iBfidel aDd 
consequently be should be prepared for a fight. 

Akbar's reply, drafted by the famous Abu\ Fazl, is contained in Abul Paz}'. 
daftar, in which he S&ys that the charge ill absolutely groundlels, being con-
cocted by tbe (''Gmmon (illiterate) people from whose tongue DO one is secure, 
for 

ff Qila ifl.flal ila~a Ell walaaira 

QUa iffntd falula qad ~a a  

Mil. flaja QUri". warr"MZ" nJlJQn 

Mi. liN"il wat'afalcaifa ana." 

It IS laid that God ba.s a 800, 
It is also said that t.he prophet was .. IIOroerer, 

Wben God and His prophet both 

Were not sa.fe from people'. tongue, how can I ? 

I am Borry to take exception to my Houourable friend, Dr. Gour's view 
that this Bill, if passed into law, will create amicable feelings between Hindu. 
and Muhammadan. and will bring about improvement in the country. I beg 
to point out to my Houourable friend that on the contrary it will create such a 
had blood in Indio. that the amity and goodwill already existing between Hin-
uus and Muhammada.ns will very likely disappear altogether giving place to dis-
sensionll anel quarrels a.nd even to Lloodllhed. W hat will be the p08ition of the 
Government then P For when there will be no legal rtlstriotioD8 there will 
surely be no dearth of stich men as will b61 rea.dy to wound the feelings of 
the religiou .... rninded. Can a respectable Hindu or Muha.mmadan ever agree. 
to eODGraot a relationship with one pl'ofeRBing a different faith? No, never. 
Onl,. th080 amongst us who ha.vo bid good-bye 1.0 religion wilt be willing to 
do this, but there is a world of difference between their views and our view., 
for they give preoedence to this world Iloud we to the future world; we, there-
fore, care very little for the prosperity of tbis world as compared with that of 
the next. 

Ham isltq ke hande /taitt, mazna6 Ie a~i. IMfJif, 

Gar kaaba hua to k,fl, butkkana n1l4 to k,a. 

Sla\'tl8 of Cupid that we are, 
We do not know what rt'ligion is, 

Be it Mecca, be it a temple, 

To our eyes are eq ulll these. 

lwfit,t\erefore, again request Dr. Gout' to withdraw tbe Bill out of rega,rd 
for t.he~ling  of the whole of India. It will be a proof or hia broad-minded-
l ll~. With these tew words I oppose the Bill. 



III 

nESOLUTION I'e MOPLAH TRAIN TRAGEDY AND DISTURBANCES, 

i Maulvi .iran A1jad-ul-lah • (Bhagalpore Division: lIUhammadan) : 
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ENGLISH TRANSLATION. 

l'faulvi ltiyan Asjad-ul-lah (Bhagalpore Division: lIuhammadan): 
Honourable President and Honourable Members of the HOUle, I Rupport 
the Besolutivn moved by my Honourable friend, Khan Dilbadur Sarfal"llz 
HU8sain Saheb, IlDd wish to say these few words: 

The Moplah train tragedy is the most surprising and lamentable occurrence 
in the British rule in India. No amount of son-ow, lamentation and mourn-
ing on our part would be ioo much in this respect. It i. & matter of great 
regret that GOl'el'nment hal not done justice in the matter of thi8 gross 
Railway outrage. Wha.t does this mean ?Is justice now gradually die-
appearing Ii-om our country and high-handedness firmly gaining ground in 

• Viti. Legislative Al88mbly Deb.tn. Volume III, Pllie 751. 
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its stea.d? It wae.<lllite a plain matter. Ha.d a full enquiry been properly 
instituted and the Railway servant. found guilty brought to book under thE! 
law, there would then have been DO complaint on the part of the public. If 
it be argued that: it was merely an accidental occurrence no .saue pE!1'80n 
would be prepared to accept it. Railway journey. are daily undertaken in 
thi. country, hut such" horrible tragedy HeIdorn OCCUR. In my humble 
opinion this catastJ'9phe was an intention.,,] act on the part .of tho Railway 
authol'itie... If after the carrying of thia resolution justICe was not fully done 
in the matter by Government it would tben he imr-ible for Government to 
remove the stigma from its fair na.me. The Blac Hole tragedy, which h8.ll 
now become stale and ha.a thoroughly been falsi6ed, was enacted in the dark-
nesli of the night, wbiletbe Moplah train disaster, unparalleled in hiltor~'  

took place ill broad daylight. 

With these few words, therefore, I support the resolution, requesting the 
HonourRble HOllse also to SUppol·t it and thus let up an example of justice in, 
t.he world. 

,'" ,\ 
I 
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